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" RESUME OF BUSINESS TRANSACTED DURING
 THE TENTH SESSION OF THE FOURTEENTH
- KERALA LEGISLATIVE ASSEMBLY |

The Summons dated February 14 2018 for the ‘Tenth . Session of the_- '

: Feu_rteenth Kere]a Legislative Assembly was issued to the Members on the samie

_day.' The Session commenced at 8.30 am. on Monday, Feb'ruary_ 26, 2018 and

adjoﬁmed sine-die at 03.45 prrl on 'Wednésday, April 4, 2018. The House met o’

5 the followmg days, viz., 2018 February 26, 27,.28, March 56,7,8,9, 12,13, 14,
15 19, 20, 21,22, 23, 26, 27, 28 April 3, and 4 (22 days of sxtungs) The, House
transacted busmess for. 145 I-Iours 40, Mmutes

" Panel of Charrmen .

- " The. followmg Members were nmmnated to the Panel of Chan'men for the -
E 'Sessnon ' :

1. Shri James Mathew -

2. Shri V.E Sa]eendran

3. Shn E.K. Vijayan

7 Questmns . : S o _
L Details regarding the number- of 'ndtices'of questions received and the nrrmber
- of quesuons answered on the floor of the House are gwen in Appendlx L
Comctmn of answer to Starred Questions o o

_ On 9th March 2018 statemnent correcnng answer and the corrected answer to

Starred Questlon No.- 84 dated 25th’ January 2018 of the Ninth session of the B
Fourteenth Kerala Leglslanve Assembly was laid on the table by the Mlmster for
Labour and Excrse Shri T P. Ramaknshnan '

- On3d Apnl 2018 statement’ correctmg answer and the corrected answer to
Starred Question No. 453 dated 22nd ‘March 2018 of the Tenth sessmn of the
‘Fourteenth Kerala Legislative Assembly was. laid on the table by DR T. M
' _'I'homas TIsaac, Mmlster for Fmance and Coxr ' :

1403/20;3. ‘




 Correction of answer to Unstarred Questions

On 27th February, 2018 statements correcting * the answer to unstarred

 question Nos. 694 dated 24-1-2018 and 2469 dated 5-2-2018 of the Ninth session

of the Fourteenth Kerala Legislative Assembly along with their corrected answers

were laid on the table by Shri Ka,dakampél]y Surendran, Minister for Co-operation,

 Tourism and Devaswoms. On the same day itself, DR. T. M. Thomas Isaac, Minister

for Finance and Coir laid on the Table the'statement correéting answer to Unstarred

: que:stion No. 2301 datejdl 5-2-2018 of the Ninth Session of the Fourteenth Kerala

Legislative Assembly along with its corrected answer.

- out of them was given consent to be moved, Details of notices of Adjournment’

Adjournment Motions

During the session 21 notices of Adjournment Motions were received.. None ‘

'_ ~ Motions in respected of which consent was withheld, after hearing the views of
Ministers concerned on the floor of the House, are given in Appendix-II. o

' ~ Calling _Atténtions '

Dﬁring the Session 41° _State.mehts_ were made by Ministers under Rule 62,
details of which are given in Appendix-I1l. - ' B
Mattetfs' raised by Me_inbefs hn_déf"fule 304

. During the Session, 237 matters were raised in the Hc_au_se by Members under

Rule 304, details of which are given in Appendix-IV.

 Papers laid on the Tuble

- Pres.entatibn of Reports

. 'T The Third Repoit of the Subject Committee-I on the Scrutiny of

The details of P:ap.ers laid on the Tablé-are given in Appendix-V.

The folldwih_g Repo'rfs were ptesehfeﬁ_ on the dates noted-agéinsi dach: -

demands of grants, .

[

The Third _Report of .the Subject Committee-]l on the Scrutiny of
-demands of grants. o S '

26-2-2018 |



The Thtrd Report of the Subject Commmee-lll on the Scmtmy

of demands of grants.

26-2-2018

The Third Report of the Sub]ect Commlttee-IV on the Scrutmy
of demands of grants. - ' :

»

The Thu*d Report of the Sub)ect Commlttee-V on the Scrutiny of

_demands of grants

| The Third Report of the Subject Commtttee-VI on the Scrutmy

of demands of grants.

”

.| The Third Report of the Sub]ect Comnuttee—VII on the Scrutmy

of demands of grants.

The Third Repon of the Sub]ect Commlttee-VIII on n the Scrutmy
of demands of grants. -

The Third Report of the Subject Commlttee-IX on the Scrutmy |
| of demands of grants.

10

The Third Report of the Subject Commlttee-X on the Scnmny of|

demands of grants

11

The Third Report of the SubJect Commmee -X1 on the Scrutmy._

" |of demands of grants.

12

The Third Report of the Sub]ect Commmee-XII on the Scrutmy

of demands of grants

13

The Third Report of the Sub]ect Com:mttee-XIII on the Scrutmy» ‘

of demands of grants

»

14

The Third Report of the Sub]ect Comrmttee-XIV on the Scrutmy
of demands of grants

15

The Tenth Report of the Busmess Adwsory Comnuttee

7-3-2018

16

»

The Tenth to Fourteenth Reports pf the Commlttee _on Estjmates.




17

The Eleventh Report of the Commlttee on Pr:vate Members
Bills and Resolutions. o

8-3-eoiﬂ i

18

The Fourth and Fifth Reports of the Commtttee on’ the Welfare
of Non-resident Kerahtes

12:3-2018

i19

The Tlurteenth and Fourteenth Reports of the Commlttee on|.
' Subordlnate Legtslauon .

: 13—'3-2018 _-

20

The Repott of the: Subject commlttee v on the Kerala Road

Safety Authonty(Amendment) Btll,iote

19-3-2018

N

The Third Report of the Commlttee on Offlcml Language

19-3-2018

—

22

The Second Report of the Committee on Pennons

- |20:3-2018 |

23
" [ operative Societies '(Atnendm'ent) Bill, 2018.

The Repon of the, Subject cotnmtttee XI on the Kerala Co-

21-3-2018

247

The. Sixth Report of the . Comn'nttee on Welfare of Women

o Children and Phys:cally Handlcapped

21:3:2018

125

The Report of ‘the Subject committee XIV:on the Payrnent of

{ Salaries and A_!Iowances (Amendment) Bill, 2018,

22-3-2018. 1

|26

'The Report of the Subject eommlttee XIV on the Payment of

Peiision to Members of Legislature (Amendment) Bill, 2018.

]
22-3-2018 °

27

The Report of the Subject Comm1ttee Il on the Madras Hmdu
Religious and Charitable Endowments (Amendment) Bil, 2018,

22-3-2018.]

28

The Seventeenth to 'IWenty First Reports of the Commrttee on
| Public Accounts, : : -

22-3-2018

2

The Slxty Fourth to Stxty Seventh Reports of the Committee on
Publtc Undena]ungs

22.3-2018 |

'The Twelth' Report of the Comlmttee on anate Members'
,Bllls and ‘Resolutions.

22-3-2013, I




5

31

The Report of the 'St.tbject 'Committee-IV on the Kerala

! Investment Promoticn and Facilitation Bill, 2018,

23-3-2018 |

32

The Report of the Subject Committee- IV on the Kerala
Investment Promotion and Facilitation(No.2) Bill, 2018.

23'-_3-"2'013-

The . Report of the Subject ! Comrmttee- VIII on the Kerala
| Finance Bill;’ 2018. ‘

23-3-2018

-The Report of the Subject Comrmttee- VI on the Kerala

Fmance (No.2) Bill, 2018

23-3-2018 |

|3s.

The Report of the Subject Committee  XII on the Kerala
Professxonal Colleges {Regulauon of Admtssmu in Medtcal

. Colleges) Bili, 2018

26-3-2018

36

The First to Third Reports of the Commntee on the Welfare of
) Backward Cl.ass Communmes -

26-342618

R

.The 'I\venueth 10 TWenty Thtrd Reports of the Comtmttee on

Local Fund Accounts

27-3-2018

The First Report of the Comrmttee of inleges and Ethics.

. |27-3-2018 |

39

The Thiid Report of the Commtttee on the Welfare of Fishermen

- 1 and Allied Workers.

27-3-2018

The Eleventh Report of the Business Advisory Committee.

23-3{2013 <

'417

The Eieventh to Thu'teenth Reports of the: Commtttee on

-Envxronment

3-4-2018

1 42

The First Report of the Committee on Papers Laid on the Table.

3-4-2018 |-

43

The Report of the Sub]ect Comtmttee Von narcotic substance
abuse among school students.’ :

442018

The Report of the Sub]ect Commtttee-X on strengthemng of

_Forest Conservation Commntees and Eco. Development )
'C_otttmtttees : ) :

4-4-2018




'8 {The First Report of the Committee on Prrvrleges and EtthS 3-4-2018

Consideration of Reports =~

The following -Reports were adopted-i:oy the House on the dates noted .against
them: _ . - '
1 _The Terith Reporl of the Busmess Advrsory Commtttee 7-3-2018’ —[

2 {The Eleventh Report of the Commtttee on Prtvate Members'[ 9-3-2018
* |Bills and Reso]uttons : o

'3 |The Twelfth Report of the Commrttee on Prtvate Members 23-3—2018
; Bills and Resolutions.. R

4 |The Eleventh Repoit:of the Business Advisory Committee 28-3-2018

Reference

On March 8, 2018. the Speaker made a special reference regardmg Women ]

day. The Minister for Health and- Social Justice and’ the Leader of Opposmon ‘

made a brief- statement regardtng the same,

- -Leave of absence from sitting of the House

On March 9, 2018 the House- granted leave of absence to Shri T A. Ahammed

' Kabeer from the suﬂngs of the Tenth Sesswn as per RuIe 170 (l)

On March 14, 2018 the House pald homage to- Stephen Hawkmg,

the renowned Physrcrst and Cosmologtst on his demrse

Spet:lal Mentlon

- On March 21, 2018 ‘the Speaker made a mention condemnmg the massacre
of 39 Indian nationals by the LS. terrorists in Mosul, Irag. The Chief Minister .
Shri Pinarayi Vijayan and. Leader of ‘Opposition, Shri Ramesh Chenntthala also '
made brief speeches ctmdemnmg the mcrdent : T

On March 22 2018 the Mlmster for Water Resources made a brief -statemem -

' re.gardmg the World Water Day




On- Apnl 3 2018 the Speaker made a statement fehcnatmg the Kerala
.Football team whlch won the Santhosh Trophy Chief Minister, Leader of
-'Opposmon and, Mmlster for Indusmes,Sports and Youth Affalrs concurred with the
opinion of the Chair and feltcltated the wmners The Chlef Minister informed the
~ House the decision to celebrate 6th Apnl as V"lctory Day asa mark of happlness on

the achlevement
Motmn for Suspensnon of Ruie

On March 27, 2018, the lollowmg motion moved by the Mlmster for the .
Welfare of Scheduled Castes, Scheduled 'Ihbes, Backward Classes, Law, Culture.
o and Parllamentary Affatrs on behalf of the Chief Minister was adopted by the -

House

o “aaum;on.lcraw.a: m)dl@'lcmas 27-3-2018 - ' gaiBem G@OW mﬂmammuaomo‘.
. EONEOR a.am;nﬂmm%sla, 3auﬂamom}'l eranEl emtgaa,osn;’ 2018—6521 CHRE

mmnmsmcrwmom: gmcomodlm (ceauxuﬂ) - nid g’ «usmﬂmﬁ @RI

- «}pcssatmruilaao @«8@ snflesd ooy a,mﬁlgluuas AGlHEMME FODRPOEKD 2018 mod;ﬂ'

-28— _ eum'knsmmtg‘ nmgaacmm'lmomﬂ c.a,mg crilm:mrmctqgas ms«uél@mmo
aa@;ﬂﬂc&ymm Toeanicruilg) psgamgleaa 76 (1) mamfaaaﬂamamﬂ rrusm;gc@;‘
amqmm‘kﬁ‘ @D (e olaaaocilean.”

' Announcement by the Speaker

The Speaker made the following announcement on March 27, 2018 regardmg ‘
the Kerala Fiscal Responsﬂ:xhty (Amendment) Bill 2018 ‘

"wmcmosmmnm@ gmccos‘lm (caamm’l) mﬂaﬁ mIeg - m‘lwsmmgomﬂ
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Statements under Rule 300 o o
. On March 20, 2018, Shri Pinarayi Vijayan,Chiet Minister made a statement

under Rule ‘300, regarding the Special Recruitment of people belonging - to .

.. Scheduled Tribes, to increase their Tepresentation in Government Service.

| _ " On March és, 2018 the Min'ister for Forest, Ani_'r'nal:Husbandry and Zoo made
a statement under Rule 300 regarding the financial assistance to.the dependants of
those who died in attack from wild animals.

IquerqnﬂentR_es_olntidn:_ - l

1. On’April 4, 2018  the following resolution moved ‘ under Rule 118 by

- Shri Pinarayi Vijayan, Ch_i_ef Minister was édlpted unanitmously: ‘ o

" 28 elesteomogo #5legns sonflow wemenig mﬂé_w‘la«;mn"cm‘lﬁ;ﬂ.@qu‘tg.
Gald3iCaln|d  aandag) n_'Uom_mu‘l_-y. altaiwe QIR DE)ts .mfo@m_mpgm .udgamqy@@osm‘.‘ _

emoganlej eteninfa Nejaow) 1000 groqytas 72,489 9o 12-% QOIed 39,726 9o
oﬂa‘ga_ra«m'lcauasoem 1,12,215 nﬂepdtomagosm”nmmn.ng)qﬁ:gg. al01eM afelom” -

@084f 26-07 msan 12-2, BOTY gm&mom’lﬁ" AJ.ro‘la'emocmoaécaJmo @3Baf' 28
- @ msan 10-90 RIN” tenilae JOlaBQes eatn 38l Qa0em” Bandmmag D2q joU3
SOOI, ag afej nﬂnm@mgm's' Gal935Galq|d BadMmmogs, cms” mcafmn
- AMOA  Ca131Gnin)d @D QB elyonaisen aleociingo _g@@mémn’igﬁ_ref’ ‘
SN ey P-¥ V5 ‘BaldB) - Goda a0l CADABDINGE  aasIGE niRIGaige  MmSeIQMmE
3 mgge&:fsﬁg}@a_cml e':'_im'lamsmadn.ué.ualf a8 msm‘lﬂ .ae,aemejgm‘lgui Llehol '
- BDO 00MOe008R0, . : S ‘ . _

avl.enfl.aavig, _ﬂmﬁlm@as 00 OTIT3 ca;sraééugd} @anday 'ma@ag;
e;ammmm1h’:“ S MDERM alelesges nismm1g' ®Raia) ‘ERSIGAMING

DR aM@moem” LI TR avleswaminswos o 2odaf 26~m“ msan

aImeoe foavleal Lo0asmanlyy mﬁmaus')s cmae;mgd tsﬂaradnm'ls:maa&g
03@af 23-0" e, el ayms; m. 0" ailaiwe \mglg,[llascm".- @R@Gasael 10-30 _
- @ONIoR! 2982 28-03" mstm Vel e le MSHAMOIT” 2o gaqs,das Qmy @aam
a.enl. agad: g, muﬁgmdm"cchq.mé GaR@ 3| Tossmuwlaf allaido eiglaflgeng:

. 123 maomeer gmcaném’l@“ nIRlHaEs e-.me;cqgrﬂ 62108 5 mosrﬁmn‘l_%r

. 20@af 17-07° mamn asmnaniioss aulwam DAV aygitent 12-00. Gy 'gj]rs;;pcarq@m? _
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‘ 2. On April 4th 2018 tollowmg resolutmn moved under Rule 118 byl '
B Shiri A. 'K, Balan, Minister for Welfare of. Scheduled Castes, Scheduled Tribes,

" Backward Classes, Law, Cuhure and Parllamentary Affaurs was unammously-
-adopted by the House: : : :
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~ The resolunon was passed unammously
Rulmgs by the' Speaker 4

(1) On 13th March 2018 the Speaker gave the folluwmg Ruling on a-point of .
“order raised by Shii V. D. Satheesan regarding the delay in frammg the Rules
_ relanng to the Laws passed by Parhameut and LeglsIature
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(2) On 20th March, 2018 the Speaker gave the folIuwmg Ruling regardmg a
S pomt of order raised by Shri K. S. Sabannathan, on the mtroducuon of the Finance
Bill before conclusmn of the dlSCI]SSlDD on the Demands for Grants
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. (3} On 21st March, 2018 the Speaker ruled that the point. of order ralsed by
Shr- Man;alamkuzm Ali, allegmg that the action taken by the fmance Depamnent
.with regard to KIIFB contradicted with the declaration made by Minister for
_Finance and Coir i in Budget Speech and that the fidelity certificate presented in the -

House with regard to the. action so taken was wrong did not stand.

-(4) On 22nd March 2018 the Speaker gave the followmg Rulmg on the point
of order ra1sed by Shri M. Ummer regardmg the delay in laying the Annua] a
) Performance Report on the expendlture of the Budget allocation: _ '
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(5) On 26th March, 2018 Shri Anoop Jacob had ralsed a point of oider that '
- the precedence, of mentioning in the budget document about the approval of -
change in the nomenclature of demands and ‘major head of accounts, by the
Committee on Estimates, was not adhered to in the Budget Documem for 2018-19.
The Speaker ruled- that such precedents should be adhered to by Ministers

concerned :

(6) On 4th Apnl 2018 the Speaker gavethe foliowmg Ruhng regardmg the
point of order raised by Shri V. T. Balram against the consideration of the Kerala
.Professmnal Colleges (Regulausauon of Admlssmn in -Medical Colleges) )
. Bill, 2018
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: Amendments to. Rnles. :

1. On March 14, 2018, Shrl C. Mammutty moved amendments No.1,2and3
and Shri P. K. Basheer moved amendment No.4 o the Kerala ‘Public Health
'Subordmate Servu:e Special Rules,-2017 [GO(P) No.76/2017/H&FWD dated:
12 12-2017(S.R.0O.No. 805/2017)] Smt. K. K. Shailaja Teacher, Minister for

Health and Social Justice replied to the points raised durmg the discuss1on The
'follomng amendments 2and3 moved were accepted ' "

() The second entry in Column 1to 1tem 4 in the Table of clause 4 shall
T be subsututed as follows —“(B) F1e1d Assnstant/lnsect Collector” _

_ (2) In the “Note” in Column (3) to ‘the second entry in Column (1) of :

item 4 in the Table of: claused, .the words and symbols “with Multl Purpose
Workers Tramlng/Hea,lth Inispector Course/Samtary Inspector Course" shall be
deleted and in “Note” add the followmg -

“The Employees promoted as’ ﬁeld assastant/msect collector based on the
above provisions shall undergo multi purpose workers Treumng lmmedaately” o

* 2. On March 15, 2018 Shri V. T, Balram moved amendment Nos. 1, 3,9, 10 :
22, 24, 27, 28, and 29, Prof.Abid Hussain Thangal moved amendment Nos. 2,4,

8, 11, 25 and 30, Shri T. V. Ibrahim moved amendment Nos. 6, 12, 15 and 16
Shri N~ Samsudheen moved amendments. No, 5, Shri P. Ubaidulla moved
amendment Nos.7 and 13 Shri M. Ummer moved amendment No.14 and 23 and
Dr. M.-K: Muneer moved amendment Nos. 18, 19, 20 and 21 to the Kerala
- Adm1mstrat1ve Serv;ce Rules, 2018 (GO (03] No 12/2017/P&ARD dated
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, 29-12 2017 (S R.O.No. 861!2017) Shri Pinarayi Vi]ayan Chief Mmlster rephed to
- the pomts raised during the discussion. The words “consutuuonal Bodies” were

removed from Rule 14(b) as official amendment The followmg amendmentsﬁ
-10-and 30 moved were accepted: :

(1) In rule 9(t) for the words “date of the order of h:s fu'st appomtment to
KAS”the words “date of PSC adwce to KAS” shal] be subsntuted '

(ii) In Schednle I, before' “Semor Time Scale Posts” rewrite “’Ihble iy aS
“Table 11", B -




LEGISLATIVE BUSINESS
L Bllls Passed '

The following Bills were 1ntroduced taken into conSIderanon and passed by o
the Assembly during the session; : :

1. The Kerala Appropnatlon Bill, 2018 (Blli No. 105).

2. The Kerala Appropnatnon (No. 2) Bill,2018. (Bill No 129)
SQ'_The Kerala Fmance Blll 2018 (Blll No 125) @

4. The Kerala Fmance (No. 2) Btll 2018. (Bll] No. 126)..@

5. The Payment of Salanes and Allorwances (Amendment)Btll 2018
(Bﬂl No. 127). - :

6. The Kerala Payment of Pensmn to Members of Leglslature (Amendment)
Bill, 2018. (Bill No. 128)

'7 The Kerala Co-operatwe Someues (Amendment) BlIl 2018 (Bill No 108)
8. The Kerala Road Safety Authonty (Amtsndment) Bill, 2{)18 (Bﬂl No. 109)
9. 'I'he Kerala Fiscal Responstbthty (Amendment) Bill, 2018 (Blll No 130) #

10, The Kerala Investment Promotlon and FamlltaUOnBtll, 2018.
(Blll No 88)* . o ' '

1. The Kerala Investment Promotlon and Faclhtanon(No 2) Bill, 2018 -
(Bxll No. 89)* -

* The Bill was mu'oduced dunng the ninth sessmn of the 14* KLA and ordmance was promulgated
* .while the Bill is under the consideration of the Sub]ect Comrmttee o )
# The Bill was passed thhout referrmg to the Sub_]eet Commlttee (Suspendmg Rule 76( 1) of the
Rules of Procedure) ’ } s .
@ - These Bills were referred to Sub]ect Con:umttee before the discussions on the Demands for
) Grants were concluded and as the Bilt was passed before the commencement of the ﬁnanual year
. 2018-18, it has not have the clause releted to the prowsmnal collection of revenue
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12 The Kerala Professronal Colleges (Regulartsatlon of Adnnssron in
Medical Colleges) Bill, 2018 (Bill No.107) ' ‘

13 The Madras Hindu Rehgrous and Charitable Endowments (Amendment)
- Bill, 2018. (Bill No. 116) .

_ Detatis regarding the date of 1ntroductton and passing of Bills are grven in, _
Appendix-VI. The salient features of the Bills are glven in Appendrx-VII

IL. Laytng of Bi s Assented to:

The Kerala Clinical Estabhshments (Reglstratton and Regulanon) Act, 2017, '
(Act 2 of 2018} as assented to by the Governor was lald on. the Table of the. I-Iouse’ ,
by the Secretary. :

L Reference of Bills to Subject Commtttees and Presentatron of the Subject
‘Committee Reports’ : :

Erght Btlls were referred to the respecuve Subject Comnnttee and the
-~ Committee Reports of the same were presented to the House in addition to those
: _'Btlls the reports on the Bills The Kerala’ Investrnent Promonon and Facilitation
Bill, 2018 (Bill No.88) and The Kerala Investment Promotion and Facilitation
(No 2) Bill, 2018 (Bill No.89) which were referred to Subject Committee during
~ the 7th session were also presented during the tenth session. Details thereof are
givenin Appendrx— VIIL.

IV Bills pubhshed and crrr:ulated to Members

Sixteen Bills were pubhshed and crrculated to the Members Detalls thereof
- are given in Appendrx—lx

V. Fmancral Busmess

1. Budget for 2018-2019

- During the Tenth Session 13 days weré allotted for the dtscussron on
_Dernands for Grants in the Budget for the Financial Year 2018-2019.

" Out of 989 cut motions received,426 of them were moved. There were 281 -
_occasrons for speech including reply by the Ministers in connectJon w1th the
: drscussron and voung on Demands for Grants. : ‘
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The'As,se'mbly devoted 48 hours and 54 minutes for'trahsacting financial
business relating. to the. Budget -for 2018-2019 and the whdlg-prdcedure was.
completed by 22-3-2018 (je, fu'll_ budget passed). ‘The details are given in
' Appéndix-x and X1 : ' o o . ‘ g

- The Kerala Appropriation (No.2) Bill,2018 in respect of the Budget for the
- year 2018-2019 was -introduced_by' the Minister for Finance and Coir, ‘on -
26-3-2018. The Bill was taken up for consideration and passed on the same day.
' The House' devoted 03 hours and 51 minutes for the business. S

The Final Batch of Supplementary Financial statement for the year 2017-18
was laid on the Table d‘p.lri_hg the ninth session.The Final Baich of Supplementary =
" " Demands for Grants were passed on 26-2-2018. The House devoted 16 minutes for

- the business. - ' ' R T '

' The-Minisfer for Finance and Coir introduced the Kerala Appropriation Bill,‘ N

- 2018 in respect of the Final Batch of Supplementary Demands for Grants for the

- year 2017-2018 on 27-2-2018. The Bill was taken up for consideration and passed
on the same day. The house devoted 02 minutes for the business. :

PRIVATE MEMBERS' BUSINESS

According to the Calendar of sittings for the tenth’ Session of the Fourteenth
Kerala legislative Assembly, two. days were ‘allotted for transacting Private
Members' Business viz, 9th and 23rd of March 2018, During the Session, the
House devoted 139 minutes in total for Private Members' Business R

_ PRIVATE MEMBERS' BILLS "

During the Session, the Busiress on Private Memibers' Bills was transacted on
Sthand 23rd March 2018. | SR

On 9th March 2018 four motions for leave to. introduce the Bills and the’
‘continuation of discussion on motions for. leave to introduce three Bills were listed
in.the business. Out of the four Motions for leave to introduce the Bills, two
Motions were discussed, one motion got lapsed due to the absence of the member
concerned and one motion was withdrawn by the member with the consent of the -
House. Two miotions .discussed on -the floor were set apart for continuing
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 the diScussior{ Out of three motions scheduled for continuation of discussion,
- two were set apart for continuing the discussion and one motion. was lapsed dueto .

absence of the member- concerned

On-23rd March 2018 five motions for leave to mtrodur:e the bllls and the
continuation of discussion on three motions for leave to introduce the bills were

o li‘sted-in the business. All the five miotions for leave to ir;troduce the bills came up .
* . befare the House were set apart for continuing the discussion. Out of three motion

~which were scheduled for continnation of discussion, two were set apart for
continuing the discussion and one got lapsed due to absence of the member'
: concemed ' :

_ The detalls regarding the’ name of the member whomoved the mouon for ‘
' leave to introduce the Bill and also name of members who were, enlisted for -
continuation of discussion on the aforesald “days-is glven in Appendlx~XII and
‘ 'Appendlx-XIII respecnvely - :

' Report Presentauon

. The Eleventh and 'I‘welfth Reports of the PMBR Commlttee relating to -
Private Members Busmess were presented and adopted by the House during the
Session. : :

Questlons of Breach of Prlvﬂege. |

I On4th April 2018 The Speaker mformed the House that the followmg notice
of quesnon of breach of prmlege was under con51derat10n of the Chalr

2017-18 man;mam QiBcde MULMUNIMETT) c@gﬁg‘kﬁ% =13y @mmﬂ iy § e -
 asdhemam - a.g‘lag’laﬁ szacm'l, Bitho ng)nﬁkuggg edmogamul ndajencom @cmuamo_
" . emdlo aslaags:s agIsRe ﬂ'\)oﬂllﬂuﬂ.q.j 2018 20dq 26-00 mhwcioies MesO
 allamdlisoom . 5266- % maud cmaasm'hﬁ‘ B pOOGOHI, - (AQBMED.
c;mrs;ccmﬂm PTMRo mm%eamcmaua aasm‘lcmsm LD angg.nﬁepspm
m.a.e,dm@'kma}s mom@cn‘lmao gmomﬂﬁleggtmo 2MiyAQIYe aBagRaInCa0f
TR smglrwmﬂ:glaanmme mocBamo @OWImL BIFOBe gousd) SMROW am, ni!mrae _

©meg mcd@ea] auﬁqgas_ QOO - ARAUMIREED Elo“L.ﬂWﬂEo

@Rl )06’ (Bl . M. SROTVaL n@e.nﬁ)@.d@.:‘m@cﬂﬂ@ amaglay’.
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II It was also mformed that consent to the following nonces of questmn of. breach'

-~ of privilege had been withheld:

. 1 27-11»2017—&@ aqudanod gcmmmnr (nmmg)rm) 354/2017/9:110@01 QeaUMD
rudaod @rdild acieomics quig Qe ADBUAERIMUmES aigle-aikd adlerry
mloemues roomosdlinexamye aflenl20pRqe. el WEWQSQo
mnmmgesqo @ROUSHIROTATY  RietRINAOSFTIAT G@ccasnﬂ.gmom sy
l@ocgocmoua ssondkrucﬂs:usatm‘}am @1 s, m.ﬂ. GERITVAL r@o.ng)«rang) maﬁa;km N
- amoglay, ¢ .

2. G)&O_?J] mccs:nmusxs gd‘nemsmmmﬂoag @JIBoRMIT RIDBIMES QS}]‘!‘E@'] 2017

@ 3% oloo! msomlo o0esy S0wlnl VIPUWIM eacsd  P0WIBARD.

| SSAREA I minekEsglael m’lcn:mrmsa mInRlden uam,srkpqﬁ%a

. OOANIEDInNane:deme" GmEngmGhHﬁ qmém@'lamm)‘lm @"lmnnsn.n DO
© ag)o.ag)Gd.ng). Ma31Q cmog‘lma

3. - 3-6-2017-a aa,og‘l mmatsqmgsis amogod  alu@qes 0d"eism - drdama
mldqanlaaciad @‘irmimml%ﬂmcm asadleatan”’ @9 auamleed@l @G
MosnnWlaf bl ea0s0  eowlad - c@obojeonud  adcmalos’  wwmoas
Wyl ageloony” csaocasa’lnmm‘lmm W) raranﬁmt% VOB n@)o na)mang) Ol 7
_ amog‘\m.) . :

4. nmosmoa.go 2A0OGIWOMYS agrongss 8a00qpE3 oiwiod (Tﬂ("l"lao mam&aqwmua-
aamm‘l@@ ouosnucrulyl  5-5:2017-08 @l ol €. eomooms ng)ong)«ﬂnm
méi@nmmmcm@m’lm @ROUGBENITRAMH mmmbmﬁgmm'l@ cmoslmﬂctme,;@
_atd gpecigaiksd sru@mameng gaugaag]  msoolo mrrgmcailnmucuo e
- eaglavdlaflEm@nw @JTpoummoesmmieedais] Mdqal eeanmil oo,
oll. €1, GBI, S agle. rasae) g @RoEERUD madalo emoghry.

' Visitors

The numbér of persons who witnessed the proceedmgs of the Assembly during the’
Session was as follows: :

Publie Gallery, - . 12500

Speakers’ Gallery - - ‘ T 2003

Distinguished Visitors Gallery 1107
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' Tltrminat:on of the Session

_ The ‘Tenth - Session of the Fourteenth Kerala Leglslauve Assembly was |
prorogued with: effect -from Apnl 4, 2018 at. the conctusion of its. sntnng v1de 3
. _'Nonflcauon No 949!Table-1!2018/Leg dated 5-4»2018 :

1a0a2018.
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APPENDIX-I

STATEMENT SHOWING DETAILS OF QUESTIONS ASKBD BY '
MEMBERS DURING THE TENTH SESSION OF- FOURTEENTH

KERALA LEGISLATIVE ASSEMBLY

: Nuniber of Starred:Notjc_es Recei\_red.a'nd Registered

120

- 7184
2| Number of Unstarred Notices Received and Registered. C4ss2 |
-3 Total Number of Nouees Received and chlstered | 1_2036.
-4 | Notices Disallowed -
5. | Notices Wlthdrawn- : o 2
6. | Number of Notices Admitted as Starred 5970 |
7 Number of Nonces Admitted as Unstarred 5953 |
8 | Total Number of Notices Admitted as Starred and Unstarred | 11923 '
"9 |Total Number of Starred .Quesnons in the Printed Llst_- 690
10 | Total Number of Unstarred Questions in the Printed List 6814
" 11 |Total Number of Questions | S 7504
12 Number of Answers Received on Allotted days Tiself | 3131 |
13 | Number of Answers Received Late and Published as per Bulletin, | 4231
(Up. to the publication of Late Answcr Bulletin on 21~ 4»2018) '
14 Answers to__be received . 142
7 15 Number of Queétions Answered' on the Floor _ .70
16 | Number of Instances aflowcd to as Supplementary Quea_étions-' o ‘5‘54 ..
17 I‘Iumber'df. Short Notice Qu.eétion's ‘Rec.ei\'re'd' _ o 7 ©3
18 Number of Short Notice Questlons Allowed 1
19 Number of Notlces Received for Half an Hour D]scussmn 1.

Number of Half an Hour Discussion Allqwed
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_ - APPENDIX-IT - :
ADJOURNMENT MOTIONS

' CONSENT WITHHELD AFTER HEARING MI‘NISTER CONCERNED

: No.

SL

' who gave the Notlce

' Date ‘ Name of Member Minister who |

- was heard

L Sub_]ect Matter

1 Fébm_ary Shri’ Sunny . Joseph
26,2018 [and. three - other.

* | Members

Chief

- Minister

{The serious situation
reported to have- arisen
‘consequent on the failure

of the police to arrest all
the culprits behind, the
murder of Shuhaib, Block
Secretary  of  Youth
Congress-  Mattanur - and .
the attitude ‘of - the
Government  in - not

~-jattempting to end the|.

hunger strike . of  Shri
K. Sudhakaran demandmg
CBI enqulry in this matter,

2 | February | Shri N. Samsudheen
28, 2018 } and two'  other

Members

Chief
Minister

The - serious  situation
reported to have arisen
consequent on the murder

‘of Madhu, a Tribal ‘Youth

- |in Attapadi and Safeer; a B

Youth League worker and
the failure to nab the
culprits: ~ who  were|
involved in it

3"|March'5, | Shri ‘Adoor Prakash|.
2018 - |and twa other Members |

- Chief -
Minister

The serious - situation
reported to have arisen
consequent on the fear
and apprehension ‘among
public - and’ non-resident |

.| Keralites due to suicide of
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setup and starl. on -auto

mobile work shop as

ATYF-Activists obstructed
the same.

la ,.:_capatriété ‘_‘named ‘
Sugathan - - in  Punalur| )
because of his inability to| -

“iMarch 6,
12018

Shri- K. M. Mani

" Minister for
-Forest,
Animal

Husbandry

~and Zoos -

The . serious situation
reported to have arisen

losing to ownership of the
Ponthampuzha : reserve
forest consequent to the
failure of the Forest

* {Department in conducting

the reserve forest case in
High Court which lead to

the verdict of the Court|

declaring  the land as

forest.

|{due to the Government|

March 7,
2018

Shri V. D.
Satheesan and- two
other Members ‘

' Chief :
Minister

consequent on ~ the
decision . of . the

‘| Government to withdraw
" |the case based on the
“luntoward ‘incident that{
occurred ~ on' March|
113,2015  in , -Kerala

Legislative Assembly that
may impair the credibility

of the Legal system}

among people.

| The ‘serious situation| -
reported to- have arisen|.

| private forest and due toj. |
‘|the ~threat -of eviction
" |faced by farmers . settled
{around the Ponthampuzha|
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March 8,
12018

Shri-
Abdulla

" Parakkal
_ and  two{
other Members

Chief  |The

Minister _

_ serious  situation
reported to have arisen| .
consequent- on - the brutal|
and inhuman political
violence 'tha.\t ‘turned the;

lives of pecple miserable|

in- Kuttyadi, Nadapuram,
Orkkattery .and Onchium:

areas in Vadakara Taluk.

March'g,
. 12018

Shri K Muraleedhran
other

and  two

- |Members

Chief _
- Minister -

| The

. |comsequent- to
withdrawal of the DMRC

Séridus_. situation| -
regarding the
apprehension among the
people . that had arisen
the|,

from the Light Metro
Project  implementation; -
due to. the reported
disinterest - of . the  State|
Government.

. 'March
12, 2018

| Shri Adoor Prakash
and two other

_ Members

Chief
Minister

| Cashew
{Corporation and CAPEX

The serious situation| -
reported to have arisen

due to the layoff - of|

cashew - factories = under ‘
Development

as well a5 private cashew|

factories which  pushed

the workers into poverty

March_
13, 2018"

{Shri V. T. Bélram and
two other Members * |

Chief
Minister

and hardship. -

The serious  situation
reported to have arisen|
consequent to the reported
move of the Government|

to raise the retirement age
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of K.S'.R.T.'C;"' emplojvees

N -|to 60 years which created

‘apprehension among the
- |unemployed.-

10 {March | Shri K. M. Mani
- 114, 2018 -

: Miﬁister for
Agriculture

The reported difficulties
faced by the farmers due|

'{to the “indiscreet policies|.
“jof Central - and State
 Governments, drought and}{ .
-1fall in price of cash crops. |

.11 |March Shri V. D. Satheesan

‘Members

15,2018 |and - itwo - other|

Mini'_s.t_er for.

Finance and
C_.oir '

The ‘reported financial -
crisis faced by local self|

" |government  institutions
|due to the extra burden|
_ | imposed by .. the|
" | Government, dumping of

the recommendations of|
fifth = State . fmanmal

‘commission -regarding- tax |-

share. and -the loss of

income from|
entertamment : and
adverusemem taxes

12 | March |Shri K. C. Joseph and
' f9, 2018 | two other Members"

"Minis‘;er for
. Labour and

Excise =

[ The -serious s:tuatmn

reported © have arisen|
consequent ~ on - the|
reported - move “of the|
government - to allow
hquor shops and bar in
Panchayats ~ with - a|.
population of 10000 and|
to reduce their distance
from places of worship{ .
and . educauonal

 institutions.

140373018, .
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13

March

- |20, 2018

Shri V. D. Satheésan ‘
andr © O tWo other
Members - - - '

 Minister for

Public Works _
"and

| Registration

and the Ch.ief
.- Minister ‘

the reported move of the

The serious situation that
hadarisen consequent on

and the
1o
in|

Government ;
CPI(M)  workers

suppress ‘the strike
Keezhattoor, |
Thaliparamba, - protesting
against the construction
of bypass by - filling
farmland. -

14

-'March

21, 2018

| Shri K. N: A. Khader

and two other

Members

"Minister for
Educati(_}n

The -serious situation
reporied to have arisen
consequent to the
deécision of ‘the/
Government . to  close|
down the. unrecognised
unaided schools in the
state as -a part of the|
implementation of  the
Right to Education Act,|.
which ‘may. result in loss
of jobs and education
facilities. - ]

15

March:
22,2018 -

Shri M.. Vin(:.élflt. and
two-other Members -

Minister for.

‘Ports, -
Museums and
Archaeology

.| completion

The serious situation
reported to have arisen
due to the negligence of
the  Government and
inefficiency - of - Adani!_
group * which - led the
~of]|
construction of -vizhinjam
Ports into crisis.

116

March

! Shri Sunny Joseph

Chief
Mi‘n__istei*

| The serious; situation that

had arisen consequent on

23,2018

and two other Members
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" the reported move of the| .
Government to release]
convicts in murder cases
commuting their life term
: o sentence.

17 |March | Shri Thiruvanchoor| Minister for The serious 'si-tuatio'n
26,2018 |Radhakrishnan and| Welfare of |reported to- have " arisen
"¢ ltwoother Members | ~Scheduled. {consequent on  the

' ' .  Castes, . |reported Police violence| -
| .. Scheduled [in different parts of the
Tribes, |State that posed threat to
.Backward !life and property of the|
| Classes, Law, | people.
~ Culture and
Parliamentary |
Affairs on
behalf of
~ Chief
- ~ Minister . ‘

18 {March ~ |Shii K. N. A Khader| Minister for [ The serious _situ'atiori

27,2018 jand  two.  other| Public Works }reported to have arisen
Members "~ and due to . the prevailing

' Registration |uncertainties in  fixing

: the land acquisition,

compensation - for - the

development of National

'Highways in the state and

the - irrational - alignment |’

'proposal - which created |-

" | unfest in certain areas and

apprehensmn among

. _ o : people.. s

19 |March  [Shri K. Muraleedharan| Minister for {The - serious situation
28,2018 |and  two  other| Public Works |reported to have arisen| .

Members and - |consequent on the murder




Re‘gistfat_ion
/|- on behalf of

. Chief’

. Minister -

of Rajesh, a former radio|
jockey by quotation gangs
and failure to control the|
quotation-goonda  outfits
by.the Government which|_
created  the alleged|"

.| apprehension - and

insecurity among people

Shri V. D. Satheesan
“|and  two ~other| Revenue and
Members '

20 | April 3,
- {2018 -

Minister for -

Housing

The  serious snuatmn
Teported to have arisen|-
consequent on the alleged

plotting of a Deputy|

Collector-of Wayanad, the
district - secretary of a
ruling party. and the
intermediaries. - to assign )
the government land to

| some individuals. .

2018

21 | April4, | cho
Radhakrishnan  and
| |two other Members -

Shri - Thiruvaﬁchoor

Minister for

Finance and
Coir

I The  serious - situation

reported- to have arisen
consequent  on - the

- |reluctance of the ‘State]”

Government to forgo the =
extra income from excise

| duty: consequent on hike

in pnce of petrol "and|.

dlesel
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in} -

Arpenpix 111
L _ (CALLING ATTENTION S iy
SL | Date | Name of Member | Minister whplz Subject matier -
No.| - | who gave notice made statement '
1 | February 26, Shri T. V. Rajesh Mi'n'igml;,_ for the heces;sity to solve
L2018 R o I_ndus”;es’theeconomiccrisis o
: | Sports and Youth being faced by thej -
Affairs hand]oom co-operaﬂve_
2 | February 27, Stri John Femandez Minister ~ for|the necessity 1o exert
S 2018 S Flshenes,Harbom' pressure on the.Central
o | Engineering and -aG"s"pcce"“i‘a“l "‘p;gk:’;:l‘;‘;
.' Cashew Ind_ustry conSidering .
B © . -\their role in safe|
. guandmgthe territorial
L . 1 ) sea. . ’
3 February 28 Shri K. J. Maxy . Min.ist.é-t " for the fdlff'ci)uitlie‘s S
: 2018 B C Mieenime | DEINE faced by the
Ports, Museums | |\ ivers of Kochi
and Archaeology Port, which-experiences
. o : financial crisis.
4 |March 5, |SmtE.S. Bijimol | Minister  for |the  necessity fo
- | 2018 o Finance and Coir | give sanction of the
o o - Finance Department|
to take over roads
- lof Local  Sel
¢ | Government bodies
which are intended}.
to be handed over
|to .Public - Works{-
o o -{ Department '
/5.| March 5, ~ | Shri Mons Joseph | Minister for! the necessity “for|
' 2018 . ' «‘A'gri-culture the State to fix
_ | support price for
cash crops.’ :
6 |March 6, | Shri K: V. Vijayadas | Minister for Food |the, necessity _to
12018 S : st -.|solve the crisis
. anq Cl.“l Spppllcs experienced
paddy procurement
in the State.
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_ Marcﬁ 6,

2018

Shrii M. Vincent | Chief Minister

the

'| draft Coastal Zong

neceéssity
to rectify  the
inaccuracies in the

Management Plan

Match 7,

-2018

Shri C. Divakaran

Minister  for
Water Resources

| steps- 1o solve thd
| worsening drinking’

- State.

the necessity . tg
take precautionary

water scarcity in the

March 9,

12018

Shri M. Ummer-

* Chicf Minister

the necessity tq
‘make -efficient thd -

operatien of the
State Vigilance and
Anti-Corruption -
‘Bureati.

March 8,
2018

Shi P.K. Sasi

Minister  for
‘Industries, Sports
and Youth Affairs

‘being faced by the

the necessity to
solve  the crises)

construction sector
in the State.

1.

March 8§,
2018

Shri V. S. Sivakumar

‘Chief Minister-

the necessity to take

| Metro Projects.

urgent  steps - fon
materialisation
of the Thiruyananthad
puram and
Kozhikode Light

12

March 9,

3018

|shri K. V. Abdul

Khader

‘Chief Minister

in the light of the-

the necessity tq -
make more effective
the rehabilitation

schemes for Nond
Resident Keralites

indigenisation drive
in 'Middle . Eas{
Countries.
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T3

March 9,

Minister .

2018 .

| allocation of
| sufficient find by. the

Dr. M. K. Muneer Tor] the necessity t
| 2018 L " | Health = andj enact law for solvin,
: Social Justice the  difficultie
: ‘ being faced . by
‘14 {March 12, - | ‘Shri RRamachandran| Minister  for | the necessity -to
42018 S | Finance and Coir | implement a revival
o .~ | package for the]
upliftment of the
1S |March 12, | Shri Eldose p, | Minister  for | the necessity  to
o018 ‘Kunnappilil * | Lab.our_ ~ and | ensure the overall
16 [March 13, |-Shri M. Rajagopalan| Minister -~ for | {Ne necessity to
2018 : . Labour  and find, solution to
Excise the crisis being | -
o faced  by- the |
17 |March 13, | Shri A.P.Anil Kumar|- Minister - for| the .necessity toj.
g Lo Finance and Coir{ solve the reported| -
- ' -~ | financial crisis| -
faced by various
sectors in the State|
‘due to defects in
invalidation * of
118 |March 14, | Shfi'K.Dasan - | Minister for | the necessity to solvy -
‘ e ‘ fisheries, harbour| the crisis faced in

the rehabilitation of -

victims of Ockhi
disaster, due to. non
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9

March 14,

20138

T Shi Parakal
| Abdulla

Minister for
Labour and Excise | .enact

" State.

the necessity tq
law " fo

prohibiting
. *Nokkukooli’ in th

- March 15,

2018

Shri €. K. Nanu

Minister . for
_Health " and
Social Justice

| the State

the necessity tq
control - the
| increasing ocourence
of Cancer  and
Kidney. disease in '

a1

Marchi 15,

2018

Shri P. T. Thomes |

.Chief Minister

the necessity to- start
the' . construction
activity - of = thd
proposed Kochi
| ‘Metro Village

March 19,
.| 2018 '

Shri D. K. Murali

Chief Minister

the ‘necessity (g
exert pressure on the/
Central Government
to recede from the
. move to privatise
the Central Publig
- Sector Undertakin

Hindustn Lifé Care' Lt

March 19,

2018

Shri P. Ubsidulla

" Minister

© {Justice -

g

for|sthe necessity td
Health and Social |- solve. the inadequacy

i-of infrastructural
employees .. in

| hospitals in the State,

: ‘March 20, |

2018

Shri Raju Abrabam

Mih-ister-_ for
. |[Revenue .
-'Housing

and
* i fitle deed to eligible

the . mecessity to
give unconditional

settlers in the State
|in- a timebound
manner.

facilities. - ~ and

jGovernment
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Minister -

for

to solve the draw

25 | March 20, | Shri Anoop Jacob
T8 S Transport -backs of the travel .
' o facilities arranged
for school studenty. -
: A . " -| in the State.”
(26 (March 21, | Shri Murali Penumelly | Minister for the necessity 10 provids -
2018 ' {Health - ‘and | free treatient for
' Social Justice - | Ankylosing Spondy
L I - |- Iis in the Stete.
127 |March 21, | Shri Roshy Augustine | Minister  for|.the necessity tg -
2018 L Revenue * and| solve the various
Housing -problems faced by
T the land assigneey
in Cardamom Hill
. - Reserve (CHR.) Area,
28 (March 22, |ShriK. Rajan - Minister . -for| the necessity to
T o018 : Labour  and| ensure labour
. Excise protection - to |-
P ., . nurses of private |-
hospitals in the State
and- to institute
service-and wage
o . _ -conditions for them.’
% |Mirch 22, |Shri Adoor Prakash |Minister  for|-the necessity td
Toolg : - |Health and Social} siart the ﬁmct'lonm
: Justice of the proposed
L Medical College i
‘the next -academi
year by complctin'
‘ SR B S : its-'construction
30 |March 23, Sh“ C. K. Sascondran] Nfiniger for Welfire | the necessity to| . -
12018 - S Jof-  Schieduled| exert pressure on the | -
S Castes,Scheduled | Central Government
- Tﬁbes, Backward to eﬂhaﬂce_ the- .
s “halin]| (e
ng . .Scheduled Tribes
‘memary‘_)lﬂuﬂ‘axrs‘ in  Government
t , - - | jobs district wise,
1 | based on their
N - population. . .

140312018,
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" March 23,

Shri P K. Abdu Rabb

 the ncccési’t')r 10 tak

BREY]

31 Minister - for ;
. 1115 Public = Works {action for elimina
o * | and Registration |ting the apprehensi
o : among people in
. |areas of Malapp
district where
" Tacquisition of Jand
‘|for expansion of -
National Highway
. |66 is underway, |-
R lMarch_Zﬁ,_ :Smt. U, Prathibha Minister . for |the necessity to
- k018 Hari © [ Agriculture . implement
o 1 - o Kuttanadu package
in a-speedy manner.
“‘March 26, | Shri Hibi Eden ~ ~ | Minister  for|the necessity td
boig. -1 : | Welfare of |speed up  the
A Scheduled Castes,|developmental.
Scheduled Tribes, | activities of Kochi,
‘Backward Classes, {which “has beer|
Law, Culture and | declared as Smart City.
Parliamentary| :
Affairs on behalf |:
o L - | of Chief Minister ,
March 27, | -Shri A: N. Shamseer| Minister for Co- |the . necessity - t
2018 . _ S operation,‘,oomple‘teithusirij
) h 7 TFoutrism .and and . ‘Thalasser-y
‘| Dévaswoms =~ |heritage . tourism
projects -in a time
ot ) " .. |bound manner.
35 March'27," Shri P K. Basheer | Minister for. | the mecessity to sto]
C ool L Finance and Coir |the trend of employees'
ot T of  ‘Government
s “1semi-Government
and aided institutiond
taking long term leave -
to work elsewherd -
and then joining
back to claim. pensios
|and other benefits.

~the . -
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March 28,

e

T'Shit Chittayam
Gopakumar

Minister  for
Industries, Sports

on behalf- of
Minister for

and Youth Affairs -

Labour and Excise

the necessity t
solve the financial
crisis being face
by - the Keral
Agricultural

Workers” Wetfard

Fund Board. -

L

March 28,

2018

Shri Sunny Joseph

Minister  for
Public - Works

| and Registration

; Thalassery-Mysore -

the necessity to solve
the hindrances in
the construction

activity of Koottuy .

puzha bridge in the-

inter-state highway.

“Aptit 3,

2018

Minister  for
- Finance and Coir

the necessity to
exert pressure on the
Central Government
for the Fifteenth

Finance Commission -

to not take 2011

N Censu_s -as the bas
_ {for resource transfer.

32

April 3,

1-2018

“DRN, Jayaraj

" Chief Minister

1Rules.
qualification fo
_|appointments_ " if

the  necessity t
revis¢ the Spécia
regarding

various departments
in -accordance with
the new courses.

April 4,

2018

| Shri K. B. Ganesh
- Kumar . :

Minister  for

. Water Resources

the necessity 1

issue title deed fo

land in possessiof

of people living i

| puramboke of Canaly.

under the contro
of Water Resou_rcc_

Department.

.
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-Min'is'ter for
Welfare  of
| Scheduled Castes,

. +| Scheduied Tribes,

Backward Classes,
Law, Culture and

| Parliamentary,

Affairs

the necessity td
‘publish a. Whitq -

“expenditure of
Central and State

Paper . on . the

Government Funds
earmarked for the

‘welfare of Tribals i -

the State,
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' APPENDIX-V .
PAPERS LAID ON THE TABLE.

Monday, February 26' 2018 .

The following Ordinances were laid o_n'the'tdble: |

s b |
morud
1 The Kerala High Court (Amendment) Ordmance 2018 (3 of 2018)
2~ | The Kerala Conservation of Paddy Land -and Wetland (Amendment)
Ordinance (13 of 2018) . _ .
3" ' | The Kerala Imgauon and Water Conservatmn (Amendment) Ot‘dmam:e
2018 (19 of 2018) : : :
4 |The Kerala Road Safety Authonty (Amendment) Ordznance 2018
- |(50f2018)
5 |The Kerala Professional Colleges (Regulanzaﬂon of Adtmsston inf{-
' Medical Colleges) Ordinance, 2018 (1 of 2018) . :
6 |The Abkari (Amendment) Ordinance, 2018 (4 of 2018)
7 - | The Kerala Co—operatlve Soc1et1es (Amendment) Ordmance 2018
(2 of 2018) _
'8 | The Travancore-Cochm Hmdu Rellglous Instttunons (Am_endment)
_ Ordinance, 2018 (10 of 2018) : o
‘9 |The Madras ‘Hindu Rellgtous and - Chantable Endowments|
_ (Amendment) Ordmance 2018 (12 of 2018) ' '
10 - : “The Kerala Investment Prornotmn and Famhtanon Ordmance 2018
__ [(Bof2018) ‘
11 | The Kerala Investrnent Promouon and Faclhtatzon (No. 2) Ordtnance
2018 (9 of 2018) | B .
| 12 | The Kerala State ngher Educanon Council (Amendment) Ordmance -
" 12018 (140f 2013) :




7

13

(13) 'The Calicut University(Alternate Arrahgémént ;Iémpo'ral‘ily of
The Senate and Syndicate) Ordmanoe 2018 (15 of 2018) '

14 The Kerala Umversnty (Amendment) Ordmance, 2018 (16 of 2018)
15 The Sree Sankaracharya Umversxty of Sanskm (Amendment)

- Ordmance. 2018 (17 of 2018) 7 _ _
16 |The A. B 1. Abdul Kalam Technologlcal Unwers:ty (Amendment)_ 3
- !Ordinance, 2018 (18 of 2018) _ -

S17 The Kerala Panchayat Raj (Amendmem) Ordmancé 2018 (e of 2018)
18 “The Kerala Mumc1pahty (Amenqmem) Ordmance, 2018 (7 of 2018)
19 |The Kerala Public_ Service. Commxssmn (Addmonal Functions as _

- Respects The Servu:es Und’er the. Waqf Board) Ordinance, 2018 (11 of 2018) o

Tuesday, Fcbmwy 27 2018

0) Papers as perRuIe 166 (1)
| ee nq;mf‘cmgde ‘ o ﬁfim""-'d"“’“’ﬂ"“ﬁ:“ .

maud| - moud | : moud h m‘lcmm’l
1| 9072016 .|se(an) moud ¥2016/anse | 25:1-2016
2 | 3372017 |s.é(a0dql) mous 1573/201 %600 __1‘2-‘6-2017 ‘

3| 532018 efla(apeaps?) mamud 22/2618/mNegas | 25-1-2018

4 U 58/2018° |mmia 3ﬁ725lng)m“nmqu'nm 2/2016/3an30 . "'30-.1-2_018'_ l
5| 592018 s (aponpy:) maud 10/2018/6a000 | 24-1-2018
6 | 652018 |s0.0(apoopev) s 6201700 - . | 1432017 |
7 | 422018 [snafatt) mms V2018/glan, © | 2212018
8 | %2018 |slalan) oms V200 | 2212088

9 STU2017 Ieﬂa (1) U 53/20171@4& nﬂ)nﬂ(\mﬂmmﬂ. 1292017
10| 4'0/2018 laﬂsi(o.ﬂ)mm 5/2018/91(\»1 | 2312018

. 140372018, .
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I | 4U2018 leie(an) mous 62018 23-1-2018
12 | 552018 [ea(af) oud ®/2018/ginn 29-1:2018
13 | 622018 jee(all) mous 10/2018/ghun, 30-1-2018 |
14| 6U2018 e (nhl) maud 8/2018/goieniand, 2012018 |-
15 | 682018 jen.a(afl) maud 9/2018/mpotoiiand. ' 20-1-2018
16 | 814/2017 ]d].é.(r\.ﬂ;) maud. T4/2017/ce0-g0at, I 5-12-2017
17 | 8632017 |m.e.(aN) maud 83/2017/88:0-00 | 30-12-2017
_18 | 10/2018 - jatei(anl) mmud 80/2017am0-snt. 19-12-2017
19 | 312018 |she(a) omud 812017 am0 gonk 12312-2017 |
.20 | 442018 @a(an) mous 04/201%cmomont 19-1-2018 - |
2L | 722018 (e (agoogivy) mmed V2018/agnci® ol 2-2-2018 -
22 | 452018 jsfl.e(a) manid -9/2017aflonn, - 28-12-2017
23 | 462018 ]m.,a(an.).mm@“ 10/2017/aflact. 28-12-2017"
* The following papers _\ﬁere-Laid on the table:, =
@a r'\mcm‘:m_tgra.ls;-._‘ dnésimommmm@ -
B B B ond o @
17792017 [ et (wmdgh) maua 3078/201%00000. . |- 20-11-2017
2 | 8032017 'éa.a.'(wagm)-mm-3370/2(517/0.,090. | 16122017
3 | '86U2017 | st (aliomid 12/201ar&ogamacsy, 29-12-2017
4 | 122018 [enie.(amagt)mius 3385/201 /00090, 19-12:2017
5 | 202018 |oous 3945/a13/2017-Yanes: | 16-1-2018
6 | 212018 | moud 3945/mA32017-Wanss: 16-1-2018
7| 222018 | oo 3945m¥2017 Mg, 16-1-2018 ' |
g 232018 | evaua '3_945/}rm3/2017-_1vm;_1s;~. 1612018
9| 282018 | sn.o(amdgiyoms 3423201 70m0n 22-12:2017

«
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3912018

1112018 -

| 32

10 ma(m@gw) maud, 13912018/e,,mo
A | 52018 |sta(an) mms V2018/n0gu 312018
i2 2912018 m.a(@od@mﬁ) oaud 14/2018/mwao. '1-&14013
13| 38206 |66(a0) omis 242016 @ 1312016 |
14 | 2392016 |sne(an) mmus 1832016/andasn.  27:2:2016
15 | 8122017 |se(an) omid 72201 mmdun. 1122017 |
16 | 81372017 |sne(an) moud 75201 e, 1122017 |
17| 252018 |sne(an) maﬂdllZOlemrﬁau’l.. '5-1-2018
| 18 | 490/2017 |siten(an) maud 1972017 somdens: 19-7-2017
| 19| 8072017 |sna(an) mmid 282017/s00: 13-12-2017
20 | 8572017 |#0.e(al) mand 30/2017/socd. “20-12.2017
21 | 62008 |ene(an) mmis 29/2017/«53@@ 19-12:2017
[ 22 | 182018 {sne(an) oo 3120177600 27122007 |
23 | 3272018 | sile(an) o V2010000, 1212018
24 | 8552017 |sfe(an) maus 201 T/avlagatagant. | 26-12-2017 |
| 25 764/2017 e (afl) 'mau:a-175!2017/saﬁm:: |- 2412007 |
26 | 7822017 |she. (ah) maid 181201 Usogyms: 6122017 |
27 | 78302017 she. () mnid 1827201 sogs: 6122017
|28 | 7842017 {806 () s 183201 Wsogyn: o e |
1 29 | 7352007 {ens (nn) mid 184/201Tisogys: 6-12-2017
30 | 806/2017 |sile (al) maud 75201 Tangau. 14-12:2017.
1 31 | 8042017 | s (1) oomsd 75/201 Tpaffe apactivenyy . |~ 1-12-2017
| sosi2017 12-12-2017

#0.6. (a1.) 0 76201 Tng a8, aaciwanyy asl.
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868/2017

: ‘f_f\.i-g-(-tlmg'ﬂ)qim 10972017/ omo9cs

23-12-2017

33
34 | 12018 "0.0.(@0 ) mad 10201 ngodenfiand, | 31.12-2017 | .-
35 | 22018 |ovp(ammsioms 120 70mmmmn - ' 31-12-2017
36 | w2018 .2 (@ ayNoaus 12/201Tomaeta 3112-2017
37 | w2018 e (r.g)m@m b 109/ 2017 agasons @b | 31-12-2017
38| 2018 |ee (upengont) oo 10/2017/ngotontt ama. | 31:12-2017
39 | 13208, [ane (an) onid V201ngSenlems. | 812018
40 | 142018 tmg(m.gs‘l)manra 3/2018/ smaeas 812018
41| 352018 |ene i 102018/ mpatniung. | 20-1-2018
42| 08 [ane. (an) oous 12018/magast. 8-1-2018
143 | 242018 - |sne. (afl) corus wzols/nmm"&mmaum . 812018
44 | 3872017 sﬂe(mﬂ)mm«ﬂ 33201 700-a0nt. | 24.6.2017
a5 484)2017_' 8.6 (af)) o8 38/201 /000 gt 18-7-2017
| 46 | 78972017 |sto(an). o TU201 om0 st | 20-11-2017
147 | ‘8082017 aa’la(a.ﬂ)mmrd67!2017locauo-eon_r' -. 12017 |
48 | 8092017 |aneany mmd TH201Woms-aonr 11-12-2017
49 910/20.17' -, a(nﬁ)mm‘fSIZOl'llcao-m«xr' 11-12-2017
50 | 86412017 8.8, (a )00 82/2017/0a-s0n 27122017 |
SL_|. 86772017 |aner(an) waua 7212017/%}33&;‘ 25-11-2017
52| 42018 #.a.(ah.) rxnu 79/201710:&9—5_30«:_!: - 15122017
53 | 162018 [se(an) mma V2018/080- @ 412018
| 54 | 27208 'me(magw)mnma 205/20181wm1 _ 1_7-1_,-'201'3”
55 | 302018 [ (an) o 4/2018/@@:3@1

15-1-2018 -
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2014-15 |

56 | 766/2017 m’la(mﬂ)mcmdi 33/20170npi 21-11-2017
LR BRI P (mﬂ)mam35/2016lna)nn&o_ﬂeu)1 | 17-2:2016
381 7932016 |sn.e (n_ﬂ)mm.ltﬂ 21;2016/..g).,u&nnw1 2812-2016
59| 7922017 . (o) monsd 93/2017/@%@@@1@1 1-12-2017
.60 | ll!2018 gne_(an) manid 97/2017famcoang,«umm._ 812:2017
61| 1sa016 .0(a0) i U2016/a 0. e 522016
- (i) chorts of various fbsﬁtution_é :
@m " nioaime < . R S ' n1¢=f}_pca§‘1aa§'.
. _ dnto . auisHle - .
1 osaganbder | 201617 | andefie dlagpds
-2 . mmyad Qtﬂq}]’lgég" avag’ 2015-16 - 'cﬁodraﬂaa'_o'lqrﬂo@s‘ _
mrﬂnnﬁmwcﬁascnggagsﬂ& o o
‘@CMEHAqY - CHo@
'3 Chog j(T'I.)o(I_‘\.}.[_'JOC'D éaqmé‘f mue.rk;‘ .cmma;g@'_ mﬂmmmﬁ ccg;g“adg'f
. Sl o . “"901)19" . T ;
. Rleqpds | . NAQENnIel
| 2014-15 - _'_
4 " a@0g a;cmta bm'aw‘lemg"i Nt _2014;15" “uodafl 916}35@59 :
' ammm‘lw‘l aeniado” - R @O HRHGo
5 c.a,mg enag’ mumeln_r'mng" ' ._ 2011-12° | ma;ﬁ:ﬂ:ﬂ& Aagjodse
0o a0 eflafigay” B | amanage
6 | asiog @odafe cudqmenwoe: | 2012-137 aslg” Noggods’
| T C| 203 |
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T C0g e.-.uq.a;ls canogo 2009-10-- | ERpg” d]chocﬁgo N
' e@ow‘le;o@ Gommcmuﬂ cxmsoratw_ 2010-11 audemm 016a @50
' : 120112
2014-15
201516 -
8 YT _s)_;.uqa;ls.cmagg s 2012-13 audamm degfds
. 'Jm&mﬂma@ semanias c_smdda»“- 2013-14 r :
9 |caog cguns & eavooala’ - | 2016.17 - 'mcar._s'ma,, Olaapds”
' CepingmSendigas’ o ' o
_‘ 10 CH08 c@g“auooay - 2012-13 - ) QGaallen oleojods’
: " | @IBaiaoauad eflalgou R :
11 [esos podwrgiom 201516 | cndesiles dlagpdy |
' Qcﬁ@omgauca mnmejgmag‘ - ' '
: c.ﬂ:ataqgcomna " _
12. c.o,mg nn’lcmo'lau m)qm nJom S201-12 @w‘lg‘_‘rﬂugocﬂgﬁ.
(T\)(BQ]:B;EIOO'OOEI o R

' Wednesday, February 28. 2018

Papcrs I&’d on the Table:

‘The answers to the quesnons along with the statement showmg the reason
for delay in submlttmg them on time were imd under Ruie 47(2).

KLA ‘ Session Unstarred Question No. 1 _
13 4 702

147 50 s -

| 14 7 1166,1796, 1913~ - e
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. Monda y, Mamh 12, 2018
' ) ,Papcr Laid on the Table

B The Fu'st Report of the Rules Commmee was laid on the Table.
- Monda y, Mirch 19, 2018 |

~ The following pape_:r_s were ,laid_o‘;i the table:

1) Pqpe}'s as perku]e 166 (1)_‘ "
A @0 .ﬁ'q’)ﬂl)': 'K | ' @ﬂmomgnmim@
'.mnytﬁ rergfa . mm_,@ R ' : fm'l@m‘l .
~ | aud- : S -
1| 5772018 o (wndgh) o 203201800 191-2018 -
2| 64/2018}50.0.(wodg) maud 166/2018/0m0%0, 16-1-2018 .
3 | 74120180 6. (awmagL) manus 3374 /201 T/canso. - 17-12-2017
4104120181 0.(a 1) o 6/2018/a00%0. 72-1-2018
5 -116/2018luz1.a;.(wagi)- ®md 462/2018/8a000. 12-2-2018"
6| 1172018 e (@0dgL) maus 477201%/gan00. 14-2-2018
7. | 118/2018|m 0. (@0 dgh) mmid 497/2018/ a0, | 16-2-2018
8 |119/2018]s0.0.(wodqL) mmud 524/2018/0a000, 20-2-2018
9 | 632018 8. 6.(af)) b 62018/, - 17-1-2018
10 | 73263 |sa.(aongary?) crond 28/ 2018/amdast. 26-1:2018 -
1 |86/2018{s.6.(ntt) ininud 8/2018/ampdass. 8-2-2018
12 |87/201880.0.(a1) o, 2201845008, 12-2-2018
13 . [109/2018}m1.0.(w ) b 4/2018/ 5203, 26-2-2018
14 | 111201846, () monidd 5/2018/Go08: 78-2:2018
15 {112/2018]80.6.(a)) e 6/2018/ocd. 2832018 °
16 {113/2018]a.0.(o1) s 772018003, 28:2-2018
17| 612018 [en.0.(a ) md 12/201/id; 2712018,
18 | 83/2018 s e.{N)) oo 14/ 201¥/sogry: - 14-2:2018
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19

139/2018

822018

0.6 (af) a0 18/2018/achch.
20 |60/2018|s0.0. () mausd 2!2018/nq)mfmmtw’l 2612018
21 | 85/2018|an.e. () moud 182018 nqggj&ng)nn‘twa&_ 62-20_18
22 | 47/2018|st.@.(a) Doud 472018/ . 22-1-2018°
1 23 [owaoig|meen mma151201w91@1., 1422018
24 | 110/2018|n Moyt o af V41 2017/ fvmain. 20-2-2018
25. | 54/2018 ). 9 (@)51) maud 11/2019 OmIFI@E. 20-1-2018
26 | 56/2018[60.8.(a0) e H20IY . © 29.1.2018
27 | 752018 a0, 0.(a) ous122018/ apeternians, s 2&.1-‘20'1'8'
| 28 |89/2018|m1..(a1) 0 16/2018/ agateniama. 822018
29 | 90/2018|rv.g (@58) st 17/2018/ ocvosiad. '8-2-2018
30 | 912018 ]85, (o)) B 182018/ agdenfiand. © 82-2018
31 | 94120180, (o) e 2U2018/ apedenicns. 13.2.2018
32 {9m2018 uﬂa(nﬁ) i 19/2018 i | 20-2:2018
33 | 98/2018 | s0l.8. () mad 20/2018/g0s1. 20-2-2018
34 |100/2018|en.0.(a ) o 192018/ g1, | 20-2-2018
35 | 134/2017|80. 0.(a0) maud 16/201V/ad0-0nk 16-3-2017
36 568{2017 #l.@.(all) maud SV2017/0@0-aoat. - 19-9-2017 -
37 | 76/2018{s0.6.(a) ot 66/201T/6a0-a0nt - | 8112017
38 | B0/2018 | @.(~ ) minud 7/2018/c0:5- @0 - 27-1:3018 |
39| 8/2018 |aiheu(a) oot $2018/000 800 32:2018
40 | 82/2018|s0.c.(a) om0 10/2018/680-000r 622018
1.4 -101/20189;13(.:11) omid 1/2018/0@0-00nf 7-2-2018 |
42 [s102017|mvg. (mg&;’l) ®os svzommmem 1592017
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| 43| 482018|m0. (@0 T 71208
4410612018010 (o) i &fzols/ng)@n@«umw | 2512018
45 |1072018]s0.6. (1) o Iwzols/omsnmmmm : 32-2018

(ii) Reports of various mstgtutlons -

@n R o‘lc%pcaglmg
‘ © uDdaiMo . — .
il L adetio | ~ quiEsalo
1 {oqug” omvaymigl eealasd - - -2010-1 | )
-l . - ] 20112 moﬁw‘lm‘lcgoc&g“
. _ L : 2012-13 | ce
2 |oqug’ mBandeamb adalwc cacg | g L
,(W (noo GETIHT 9208 201213 |andmenioqpis
e oanogje wlgp eNuxed qodaflqvay” | T _
wemaaig) _: o - 2013-14 |Jomyam @iy olagodg’
4 |aang oy ooy anﬁﬂﬂsoﬁs' 1 201213 |andesne amaeaags
_ 3'9’3‘5%5"00”“3 o S 2013-14 - epuig? dlegpdgo
5 |osmng canglav& aaae-maﬁ : R I e
o cggos\umqafcm adeany 2014-15: |ondmae e jdg’ -
L |otunianmd aneng’ eschacu) ' : T C
'6_-caamgee,g§m5mrma@ : o N
© 7 jomovieng] :s.fmdmcn‘l(m esmoﬁcw : '2013_"14 @RAVIg” dleaods’
7 jeseg milodd endlgw | . S
ol rog : ‘% _ ? 2012-13  |andafla dlegpdgoe N ERGS0
.8 losog aqyq"anaadieje 9@0."3“'-@“@"- ‘ é016_17 maé:ﬂl.&_ MNaqodge
- a@0Bo e0aud eflalgay” _ ‘ artmadanyed eqygaangingel
9  |ameog e emamégogl o - : @mdmm dNeqtodge aval
cmm'kb‘l asmor&cu.:"‘ ) 2015-'16 'aﬂ,emfa,mmqfo ¥

(111) T]he Act passed by the Leg;s]aave Assembly whlch got Govcmors Assent .

2018—ae| Ca08 @1m'1mmﬁ UNInINEBBUR
- {(oedlaiynmo l'lﬂ@@ﬁ'l"l’)ojo) ang

2018 | 2 |

| 1403P2018.
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The followmg papers were lmd on the mble‘

As per Rule 236 (6)

" wmosyAMmOm (mid

1 n.lotinn{la; .@mdmmmh]c;«gdésloqgnﬂ_mqwaé_
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s)momemg'l somamlul saniday;
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cammﬂw‘l gensadau’” -

0193(0@ @nenteon) .ecmouﬂeiogl

caumrrﬂuﬂ endal’

- amaw’ld Qlémn_f

X-XIV—em_Mmog‘I GAHAYS — i
i _2015-16.

JaRay] GaHAOe

201415

c.&mg @alEsls | cmogo amod’lejog'l
cauamiwl asmnday’” -

si_’mou‘ﬂfﬁ mas.g“

a@mng’ SaqES 0OIT0 ooaieng)|
camamiw) eamaday’ : -

-2016-17

aH08 e_uqa{ls' mmgo' mfm'ﬂemg‘l'
GaMATIU csmotﬁcw

XXXVII——m bmm)a@sa'ﬂuﬂ

|- 2010-11°

GHOS cug;tm‘h\) cmgag“ mﬂoom’l.au
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" Thursday, March 22, 3018

Papers laid on the Table . : '

The following papers as per Rule 236(5) were laid op the Table
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. The following answers along with delay statement as per Rule 47 (2) were lald on
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14 | 9 |118 111,146,238, 458,1334, 1881, 1896, 1920, 1927,
- 1944, 1972, 1973, 1983, 2200, 2221, 2232 2249, 3111,
3217,

Tuesday, April 3. 2018

: Papcr Laid on the Table:

' The becend Report of the Rules Commxttee was’ lald on the Table
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Papers taid on the. TabIe _ 7
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APPENDIX -VI

STATEMENT SHOWING THE DE’I‘AILS OF BILLS PASSED DATE OF INTRODUCTION
. AMENDMENTS RECEIVED DATE OF PASSING Ete. =

* Amendments received _ Number of
Before reference to [After referencd Members “Time | Date of
- Subject/ to Subjéct/ | Clause | participated in the| taken | Passing
o Select Committe¢ Select ~ |py Clausel  giscussion : (HM)
.| Date of L .| Committee Considerd - - (HM) S
si. - " Introduction Ordin—_ Cir- |- Sub | Cir- Recom-] . rt_i_on Bgfore% After | ,
Name of Bill |- | ance |cula . ject/! }cula- | mittal ' referencdreference| -
No..| - { of the Bill disap- | tion | Select | tion ) to o -
proval Com-| _subject| Subject
‘|motion)- | mittee | ‘ | Commi [Committ
, ' o ' K ] tee | ee .
1] 2 3 4 [ 5] & 7 1 8 .9 |10 11 12 13
1" [TheKerala o R N
. |Appropriation Bill, | 27-2-2018 | - 1002 [27-2-2018 |
2018, (Bill No. 105) L ‘ :
2 The Kerala Co-
‘operative . | S R = _ o ;
Societes ©  127-2-2018] 39 [103] 103 [103] 103 | 21 - 5 01.15 |28-3-2018]
l(Amendment) Bill,| | N ' ‘ : '
~ - 2018, (Bill No. 108) .

.06.‘



T1 2 | 3 | a[s]6 7] 8| 9w | n} 2] 13

I 3° |The Kerala Road |
" lafety Awthority | - . | . . SRR IREEEE AP SR
~ {Amendment) Bill,| 27-2-2018 | 39 [ 103| 103 | 103 | 103 | 40 - | .21 {0126 |28-3-2018].
. po18. (Bilt No. 109) R R o ' S

4 [The Kerala
4 Prafessional
Colleges
(Regulansanonof . " I S P
Admissionin - |13-3-2018| 38 |103| 103 [105 | 105 | 287 | 6 | 8 |.0232| 4-4-2018
Medical Colléges| - | | | N e |
Bill, 2018. -
(Bill No. 107)

5 [The Madras *
: Hmdu Rehglous
' and Charitable
" [Endowments . _ o 1 1 S
YAmendment) Bill, 13:3-2018| 38 {103, 103 [103) 103 | 27 } 5 | "1 | 0230 | 4-4-2018
0018, (Bill : S : ' B IR :
'No.116)

* ThlS Was mtroduced by Mlmster for Welfare of Scheduled Castes, Scheduled Tnbes, Backward Classes, Law, Culture and :
‘ Parhamentary Affau's for the Minister for Co—operatmn,Tounsm and Devaswom »

‘[6 -H_'.‘ ‘.
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10

11

12

- 13

- bois.

. [The Kerala ' -
|Finance Bjll,-

(Bill No. 125)

p0-3-2018

- | 87

87

89 |

89

233

22

- 33

The Kerala

- |Finance (No.2)
- [Bill, 2018.

(Bill No. 126)

*

20-3-2018

|87

- 87

88

29

" IThe Payment of
{Salaries and
Allowances
(Amendment) Bill,
D018,
{(Bill No. 127)

| @
20-3-2018 |

fes |

68

69 .

69

The Kerala:
Payment of
Pension to .
Members of

" ILegislature -

. (Amendment) Bill,
powg "
“(Bill No. 128)

20-3-2018

] 89

.69.

69|

69

08.29

27-3-2018

27-3-2018 1.

0.36

127-3-2018

0,05

[ 27-3-2018

* Both the Bills considered together. .
@ Both the Bills taken together for consideration,
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The Kerala )

Appropriation

(Bill No. 129)

- [No. 2) Bill, 2018, 26-3-2018

200

10351

26-3:2018 |

1

- {Bill No.130)

'[The Kerala Fiscal | _

Responsibility

D018,

(Amendment) Bill,|-27-3-2018

S

01.51

28-3-2018 | -

- [The Kerala
12

Investmént
Promotion and
Facilitation
Bill, 2018.
(Bill No. 88)

-

| 24-1-2018

39-.

107

107

105

105

57

02.50

| 3-4-2018 |

13

The Kerala
. Investment

... JFatilitation )
. KNo. 2) Bill, ’
" RO18.

Promotion and

»

24-1-2018

39

1107

107

104

104 |

385 -

1

| 04.47

3-4-2018 | -

_{(Bill No: 89). -

" * Introduced and referred to Sﬁ_bjeu Cormﬁittee during ¢ session and discussion on the Bill as reported by Subject Committee were Laken together. -

€6
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. - APPENDLX-VII
SALIENT FEATURES OF THE BILLS
THE KERALA APPROPRIA'I‘ION BILL, 2018

The bill is introduced in pursuance of clause (I) of Article 204 of Lhe '
~ Constitution of India read: with Article 205 thereof, to authorise payment and
appropnaum of certain further sums from and out of the Consolidated Fund of the - -
-State of Kerala: requn‘ed to meet the supplementary expenditure charged on the

- Consolidated Fund of the State of Kerala arid the grants made by the Legislative -

) Assembly for the expenduure of the Government of Kerala for the Fmanaal Year -
' 2017—2018 ‘

TI-IEKERALA APPROPRIATION (No. 2) BILL 2018

The bill is mtroduced in pursuance of clause (I} of Article 204 of the-
- Constitution of India; to provide for the appropriation out of the Consolidated Fund -

- of the State of Kerala of the moneys required to meet the expenditure charged on’

the Consohdated Fund of the State and the grants made in-advance by the
Legislative Assembly i in respect of the estimated expendlture of the Government of
Kerala for the. Financial Year 2018-2019. :

THE KERALA FINANCE BILL 2018

. The ‘Bill ‘seeks to amend the followmg enactments ‘to_give effect to the
financial proposals of the Govemnment of Kerala for the Fmanc1a1Year 2018-2019
as announced. in paras 244 to. 250 and 252 to 2'74 of the Budget Speech\
2018-2018, namely—-- : o

o “The Abkari Act, 1077,(1 of wm
-2 The Kerala Surcharge on Taxes Ad 1957 (11 of 1957)
3. The Kerala Starnp Act 1959 (17 of 1959); ' _
- 4 The Kerala Court Fees and Suits Valuation Act 1959 (10 of 1960); -
5. _ The Kerala Land m Act, 1961 (13 of 1961);

6. The Kerala General Sales Tax Act, 1063 (15 of 1963);
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" 7. The Kerala Motor Vehicles Taxation Act, 1976 (19 of 1976);
8. The Kerala Agncultura] Income TaxAct, 1991 (15 of 1991)

-9 The Kerala Value Added Tax Act, 2003 (30 of 2004)

10, The Kerala F1nance Act, 2008 (21 of 2008)

FINANCIAL MEMORANDUM

"The Bill, if enacted and brought mto operation, would not. involve any
additional expendlture from the Consolldated Fund of the State.

MEMORANDUM REGARDING DELEGATED LEGISLATION _

Sub-rtem (iii) of ltem (b) of sub-clause (2) of clause 2 of the Bill, whnch
.proposes to insert a new. proviso after the existing proviso to sub-section (4) of
section 18 of the Abkari Act, 1077 (1 of 1077) seeks to -empower the Government
to prescribe the | manner in which the Government: may. perrmt the licensees who‘
sell or serve Indian Made Forergn Liguor to sell or serve Forelgn Made Foreign
Liquor also without levying the fees specified i in clause (e) ‘ S

2 Sub-clause (2) of clause 4 of the B111 which pmposes to insert a new
section 28C in the Kerala Stamp Act 11959 (17 of 1959) seeks to empower the
Government to prescnbe the manner in which the valuation of buildings other than
'ﬂat/apamnent shall be. detern:uned on the basis of the cost inflation index under
section 48 of the Income Tax Act,’ 1961 (Central Act 43 of 1961) '

3. Sub clause (3) of clause 4 of the B1ll which proposes to add a provaso to
sub-secnon (5) of section 45B of the: above sald Act, seeks to empower the -
Government to preserlbe the manner in which the aggneved person shall deposrt an
amournt equal to twenty ﬁve per cent: of the deficit amount of duty along with the appeal

4. The matters in Tespect of whlch rules are to be made are elther-
administrative in nature or matters of procedure and are of routine in nature.:

Further, the rules after they are made, will be SubjECt to the scrutiny of the *

Leglslatwe Assembly The deleganon of leglslatwe power is, thus of a normal
character ' : '

140372018, .
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' THE KERALA FINANCE (No. 2) BILL, 2018
The Bili seeks to amend the Kerala Ceiliﬁg pn Govemment' Guarantees Act,
2003 to give effect to the fmancml proposals of the Govemment of kerala for the :

-' . Financial Year 2018-2019 as announced in paragraph 275 of the Budget Speech
2018-2019. -

THE PAYMENT OF SALARIES AND ALLOWANCES
' (AMENDMENT) BILL, 2018

~ The last revision of Salanes and Allowances of the Mlmsters the Speaker
the Deputy Speaker the Leader of Opposmon, the Chlef Whip and the Members of
- the Leglslauve Assembly was made in the year 2012 by Act 4 of 2012. For the last -
- five years, the price of all commodities mciudmg petrol, diesel, electnc:ty, etc. has
_ _’mcreased mamfold Con51denng the above, the Hon'ble Speaker in consultation
. with the Hon'ble Chief Minister, appointed Justice. J. M. James, Retired Judge, '
- ngh Court of Kerala as the Comipission to study and make recommendauons for
the- revision of salaries’ and allowances of Ministers, the Speaket the Deputy.
Speaker the Leader of Opposmon, the Chief Whip and the Members of the
Legxslauve Assembly and- the - pensmnary benefits of Ex-Mémbers of the
Leglslauve Assembly and a]so to examine and suggest necessary amendments to
.the Payment of Salaries and Allowances Act, 1951, the Kerala Payment of Pensmn &
to Members of Legxslature Act, 1976 and_the rules made thereunder in accordance
_with the modifications- recommended. Justice J. M. James Commission subﬁutted
its report on 22nd August, 2017 containing various recommendations. On the basis - _
of the recommendanons of the Commlssmn the Government have decided to
revise the salaries andallowances of the Mlmsters, the Speaker, the Deputy
'Speaker, the Leader of Opposition, the Chief Wh]p and the Members of the
'Leglslatlve Assembly and to make necessary. amendments in the Payment of
: .'__Salanes andAllowances Act, 1951, . '

. : The Bill seeks to achleve the above Db]ECt
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THE KERALA PAYMENT OF PENSION TO MEMBERS OF LEGISLATURE
(AMENDMENT) BILL, 2018

' The last révision of pension to Ex- Members of the. Leglslauve Assembly was
‘made in the year 2012 by Act 5 of 2012. For the last five years, the price of all -
_commodities mcludmg petrol, diesel, electricity, etc., has increased mamfold' '

. Con51denng the above, the Hon'ble Speaker in consultation with the Hon'ble Chief
Minister; appomted Justice J. M. James, Retired Jndge, High Court of Kerala as the_

" Commission to study and make recommendatlons for the revision of salaries arid
" allowances aof Ministers, the Speaker the Deputy Speaker, the Leader of

. Opposition, the Chief Whip and the Members-of the Legislative Assembly and the o

ipenswnary bénefits. of Ex-Members of the Legislative Assembly and also to
* examine and suggest necessary amendments to the Payment of Salaries and
Allowances Act, 1951, the Kerala Payment of Pension to Members of Legislature’
_ Act, 1976 and the rules made thereunder in ac_corda_nce with: the modifications

recommended. Justice J. M. James Cominission submitted its report on 22nd August,

2017 containing. various recommendations. On the basis of the recommendations

of - the commlssu)n the Government have decided to revise the pensior to

' Ex-Members of the Legislative Assembly and to make necessary amendments in -
_ _the Kerala Payment of Pension to Members of Leglslature Act 1976.

The Bill seeks to achxeve the above ob]ect

THE KERALA CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2013 )

. As per Sub-sectmn (1) of section 88 of the Kerala co—operauve 50c1enes Act, -
1969 (21 of 1969), the Government shall, by notification in the Gazette, consr.ttute '
a Circle Co-operatwe Union for each circle in the State. wnh the members spec1f1ed
*in clauses (a) to (g) of the sald sectmn

2. Clause (a) of Sub-secuon (1) of section 88 of the said Act prowdes for
‘'soven members elected, in such manner as may be prescribed, by the members of
* the committees of the afﬁijated societies within the circle, from amorig themselves.

: 'Tl'us prowsmn does not ensure propomonal representation from each category of




~ society. The Government considers that seven members as per the said provision
have to be _elet:ted from different categories of affiliated societies from among
themselves so as to ensure represeiitation for each category of saciety. o
3. In Anthiyur Handloom Weavers Co-operative sbb_iety Limited Vs. State of
‘Kerala & Others (MANU/KE/0224/1968), the Hon'ble High Court of Kerala in its
- judgement "dated 4-9-1969 has also observed that the issue relating to the
_grievances of the societies which are only few in aumber that clubbing them along-
~with all ether general co-operative societies in the matter of election to the Circle
- Co-operative Union and State Union would cause them considerable hardship since
they are not likely to get any -representation at either level, is purely a matter of
 legislative policy. e e Lo

. 4. As the Kerala Legislative ‘Assembly was not in session and the said
: pﬁ:_posal had to be given effect. to immediately, the Kerala Co-operative Societies
(Second Amendiment) Ordinance, 2017 was promulgated by the Govemor of .
Kerala on the 26th day of December 2017 and the same was published as
~ Ordinanice No. 39 of 2017 in the Kerala Gazette Extraordinary No. 2864 dated 26th
‘December, 2017, o R
5. Even thiough a Bill to i‘eplace the said Ordinance by an Act of the State -
Legislature was Ppublished as Bill' No. 93 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative -
Assembly during its session which comimenced on the 22nd day of January, 2018
- and ended on the 7th day of February, 2018. Therefore, the Kerala co-operative
societies (Amendment) Ordinance, 2018 was promulgated by the Governor on the
12th day of February, 2018 and the same was published as Ordinance No. 2 of 2018
in the Kerala Gazette Extraofdinary' No. 333 déted_ the 12th day of February, 2018,

6. The Bill is intended to replace Ordinaglcé No. 2 of 2018 b'y‘an 'Act_ of the
State Legislature, o s o L o
.THE‘KERALA ROAD SAFETY AUTHORITY (AMENDMENT). BILL*, 2-018‘ ‘
. The'Supfemé Court Commitiee-on Road Safety constituted by the Hon'ble
Suprem_e Court of India to measure and monitor on behalf of the Hon'ble Supreme
- Court for the implementation of various Laws relating to road safety in respect of
each State and Union Territories has du'ect the State Governments to constinite_ a
* Lead Agency to exclusively deal with road safety issues. The said Committee has
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. omted out that the Road Safety Counc1l constituted under: the Chamnanslup of_l
Ministers, Transport Secretary or Transport commissioner etc., as Lead Agency
cannot perform the duties of a Lead Agency and as such a council or committee
* cannot funct:on on a full time basis and ¢ontinuously monitor the implementation :

of road safety measures as directed by the Committee. The Committee has also
_ directed to appomt a senior officer 50.a5 to co-ordmate the road Safety measures.

~ 2. As’ per- Sectlon 9 of the Kerala. Road Safety Authority Act, 2007

(8 of -2007), the Transport Commissioner is the ex-officio Road Safety

Commissioner of the Kerala Road SafEty Authonty constituted under Section 3 of

" .. ‘the said Act. As directed by the Supreme Court Committee on Road Safety,

the Gwernment have decided to appoint a Full Time Road Safety Commissioner
by making necessary amendment in Section 9 of the said Act. Section 9 proposed .

. to be substituted provides that-the Government may appoint an officer not below

the. rank ' of - Inspector General ' of Police as the Full Time Road Safety.

' Commtssxoner for the purpose of the Act. -

) 3. As the Legislative Assembly of the State of Kerala was not in session,, and ,
" as the said proposal had to be given effect to lmmedlately, the Kerala Road Safety.
Authority - (Amnendment) Ordinance, 2017 was promulgated by the Govemor of

- Kerald on the 20th day of November, 2017 and the same was publlshed as

Ordinance No. 25 of 2017 in the Kerala Gazette Extraordmary No. 2564 dated the.
- 21st day of November, 2017. Lo

. 4, Though a Bill to- replace the said Ordinance by an Act of the State :
] Leg1slature was published as Bill No. 100, the same could not be introduced in,

~ and passed by, the Legtslatlve Assembly of the State of Kerala- during its session .
- which commenced on the 22nd day of January, 2018 and ‘ended on the 7th day of -

o February 2018.

_ 5 As. the provrsnons of the said Ordmance are to be kept alive and the Kerala
' _Leglslauve Assembly was not in session the Governor of Kerala has promulgated -
the ‘Kerala Road Safety Authonty (Amendment) Ordinance, 2018 on the 12th day
. of February, 2018 and the same ‘was published as Otdinance No. 5 of 2018 in the .
' Kerala Gazette Exfraordinary No 337 dated 12th February, 2018. :

6. The Bl]l seeks to replace Ordmance No. 5 of 2018 by an Act of the State
-Leglslature ' : ‘
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 THE KERALA FISCAL RESPONSIBILITY (AMENDMENT) BILL, 2018

The Government have decided to amend the Kerala Fiscal Responsibility
Act, 2003 providing for the responsibility of the Government to ensure prudence in -
' fiscal management and fiscal stability by progressive elemination of revenue
- deficit and sustainable de'bt'management, in accordance with the revised road map
of the Fourteenth Finance Commission. SRR ' C

The Bill seeks :to. achieve th'e; above object. : o
THE KERALA PROFESSIONAL COLLEGES (REGULARISATION OF
. ADMISSION IN MEDICAL COLLEGES) BILL, 2018

: The Admission Supervisory Committee had cancelled the medical admission
- . made in certain medical colleges in the State for ‘the reasons that the directions of
the Admission Supervisory Comnmittee as per the Kerala Professional Colleges or
Institutions (prohibition of Capitation Fee, Regulation of Admission, Fixation of -
- Non-Exploitative Fee and Other Measures to Ensure Equity and Excellence in
. Professional Education) Act, 2006 (19 of 2006) was not complied with, details as
to the vacant seats were not published in the weBsi_te, transparency in admission
procedures were not followed and the decision of the Committee was upheld by the -
Hon'ble High Court of Kerala and Hon'ble Supreme Court. '

" 2. On the basis of the representations received from the students aggrieved by
the above decision of the Admission S'upefvis_ory Committee and, the Orders of
the Honble High Court of Kerala and the Hon%le Supreme Court, and from
various political parties, the Government, by analysing the Order of the said
Committee and the decisions of the Hon'ble High Court of Kerala and the Hon'ble
Supreme Court in this respect, have examined ‘this matter in detail, and decided -
. that the students-shall not be the victims for no fault of their own. The students

having lower ‘NEET rank than the students who got admission in such medical
colleges have secured admission in other colleges and are continuing their studies.
The managements concerned had not properly produced such documents relating -
to .'NEET‘- rank -before the Admir;jsion "Supervisory Committee. In order to
 regularise the admission of the students who are qualified and the studenis who are -
continuing their studies in the said colleges as per and after the interim order of the
~‘Hon'ble High Court the Government had decided to make a necessary legislation,
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.3 As the Legrslanve Assembly of the State of Kerala was not in session and
" the above proposals had to be given effect to immediately, the Kerala Professmnal
Colleges (Regulansatton of Admission in Medical Colleges) Ordmance 2017 was
promulgated by the Governor of Kerala on the 20th day of October, 2017 and the

* same was- published in the Kerala Gazette Extraordmary No.2244 dated 20th
- October, 2017 as Ordinance No. 21 of 2017. -

_ 4 A Bill to replace the satd Ordmance by an Act of the State. Legtslature"
"could not be introduced in, and passed by, the Kerala Legislative Assembly durmg
its session whtch commenced on the 9th day of NOVember 2017 and ended on the

o .same day : ' '

5. As the. provisions of the satd Ordmance had to be kept altve and the
.- Legislative Assembly of the State of Kerala® was: not -in session, the Kerala
. Professional Colleges (Regularisation of Admtss:on in - Medical Colleges) -
"Ordlnance, 2017 ‘was promulgated by the Governor of Kerala on the 20th day of
‘December, 2017 and the same was published in the Kerala Gazette Extraordinary
No.2783 dated 20th day of December, 2017 as Ordinance No: 34 of 2017.

"6 Eventhough a Blll to replace the said Ordmance by an Act of the State
-Legrslature was publtshed as Bill No. 91 of the Fourteenth Kerala Legtslattve_
Assembly, the same could not be mtroduced in, and passed by, the Leglslatrve
- -Assembly during its session which commenced on the 22nd day of January, 2018 -
~ and ended on the 7th day of February, 2018. S

. 7. As the provxsmns of tbe said Ordmance had to be kept alive and the
Legislative Assembly of the State of Kerala was not in session, the’ Kerala

Professional  Colleges {(Regularisation - of Adission in Medical Colleges)

Ordinance, 2018 was: promulgated by the Governor of Kerala on the 12th day of

February, 2018 and the same was publtshed in the Kerala Gazette Extra Ordmary

. "No. 332 dated 12th day of February, 2018 as Ordinance No. L of 2018." '

8. The Bill seeks to replace Ordmance No. 1 of 2018 by an Act of the State
_ Legtslature : : .
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THE KERALA INVESTMENT PROMOTION AND
' FACILITATION BILL, 2018

- The Govemment have: decxded to amend certain provisions. regardmg the

' '1ssue of various llcences. penmss;ons approvals and clearances under the Kerala -
Shops and Commercial Establishments Act, 1960, the Kerala. Head Load Workers,

- Act, 1978, the Keérala Panchayat Raj Act, 1994, the Kerala Murucrpahty Act, 1994,
the Kerala Industrial Smgle Window Clearance Boards and Industrial Townslnp

Area Development Act 1999,. the Kerala Ground Water (Control and Regulation)
Act, 2002 and the Kerala Lifts and Escalators Act, 2013 in order to avoid delay in ..

) grannng various licences, permissions,. approvals and clearances under the above
said enactments and deczded to-bring a leglslanon for the above purpose '

2. As the Legzslauve Assembly of the State of Kerala was. niot in session and
the ahove proposals had to be given effect to lmmedlately, the Kerala Investment
- Prometion and Fac1l1tauon Ordinance, 2017 (22 of 2017) was promulgated by the
Governor of Kerala on the 20th day of October, 2017 and the same was publxshed '
in the Kerala Gazette Extraordinary No. 2242 dated 20th 0ctober 2017.

- 3. ABIl to replace the said Ordinarice by an Act of the State Legislature
~ could not be introduced in, and passed by the Leglslatwe Assembly of the State of
Kerala durmg 1ts session which convened on the 9th day of November, 2017.

4. As the prowsxons of the sa1d Ordmance are to be kept alive, the Kerala _
'Investment Promotion and Facmtanon Ordinance, 2017 (35 of 2017) and the
Kerala livestment Promotion - and Facilitation. ’(No 2) Drdmanee 2017
(36 of 2017) were promulgated by the Governor of Kerala on the 20th day of

December 2017 and pubhshed in the Kerala Gazette Extraordmary Nos. 2779 and_ .

2782 dated 20th day of December, 2017.

' 5 The Bill seeks' to replace Orclmance No. 35 of 2017 except the prowsmn
contz-uned in section 5 of the said Ordmance, by an Act of the State Legrslature



103
THE KERALA INVESTMENT PROMOTION AND FACILITATION

(No.2) BILL, 2018

The Govemment have dec1ded to amend certain provmons regardmg the
© issue of various hcences permissions, approvals and clearances under the Kerala

Shops and Commercial Establishments Act, 1960, the Kerala Head Load Workers

Act, 1978, the Kerala Panchayclt Raj Act, 1994, the Kerala Mumc1pahty Act, 1994,
the: Kerala Industrial Single Window Clearance Boards and Industrial. Township _
‘Area Development Act, 1999, the Kerala Ground Water {Control and Regulation)
~ Act, 2002 and the Kerala Lifts and Escalators Act, 2013 in order to avoid delay in
grantmg varrous hcences, permissions, approvals and clearances-under the above_ :

sa1d enactments and decided to bnng a legtslanon for the above purpose

As the Legislanve Assembly of the State of Kerala was not in session and the'
above proposals had to be given effect to 1mmedrately, the Kerala Investment -
Promotion and Facilitation Ordinance, 2017 {22 of 2017) was promulgated by the
Govemnor of Kerala on the 20th day of October, 2017 and the same was _published.
in the Kerala- Gazette Extraordmary No. 2242 dated 20th October 2017.

_ ‘A Bill to repldce the said Ordmance by an-Aet of the State Legislature could .
not be mtroduced in, and passed by the Legislative Assembly of the State of Kerala _
.‘durmg its session whlch convened on the 9th day of November 2017. .

.. As'the. provns;ons of the said Ordinance are to be kept alive, the Kerala
. Investment Promotion and Facilitation Ordinance, 2017 (35 of 2017) and the

~ Kerila Investment Promotion and Facilitation (No.2) Ordinance, 2017 (36 of 2017)
were promulgated by the Governor of Kerala on the 20th. day of Deceniber, 2017
_.-and published in the Kerala Gazette Extraordmary Nos. 2779 and 2782 dated 20th
day of December 2017 respecnvely :

_ The Bill seeks to replace the provision contamed in sectmn 5of Ordmanoe ;
- No..35 and Ordtnance No. 36 of 2017. : :

- THE MADRAS HINDU RELIGIOUS AND CHARITABLE ENDOWMENTS
(AMENDMENT) BILL, 2018

“The Malabar Dcvaswom Board was constituted  in 2008 by abohshmg the' '
Hmdu Rehglous and Chantabie Endowments (Admmlstratmn) Department

1403/2018




o through an amendment hrought to the Madras Hindu Rellgxous and. Charltable
N Endowments Act, 1951 (Madras Act XIX of 1951) by the Madras Hindu Religious
3 and Charttable Endowments (Amendment) Act, 2008 (31 of 2008) '

2. Sub-sectton ( 1) of sectton 8Cof Madras Act XIX of 1951 Pprovides that the
Govemment may appoint an officer not. below the- rank of a Iomt Secretary to .
Governnient who is professing Hindu religion and is a believer of God and temple -
' worship, as the Commtssmner of the Board on such terms and conditions as may"
" be fixed by the Government, who shall also functjon as the Secretary of the Board
Sub-section (0) of Section 19G of the said. Act prowdes that, on constitution of the ‘
- -Board under section 7, every full-time employee of the abolished Departinent shall -
be deemed to be continued as a Government employee for all practical purposes
' including pay and allowances and pensionery benefits as a vamshmg category in
“the Board and shall hold office. therein with the same terms and conditions of
~service and with the same rights and privileges, if any, as if he wt)u]id have held the
same if the Madras' Hindu Rehgwus and Charltable Endowments (Amendment)
' Act, 2008, had not been enacted, unttl altered by the Board :

‘ -3, In, order to protect the right of the eligible employees of the abohshed_

: department to be promoted to the post of Commissioner of the Malabar Devaswom
Board, the Government have decided to make suitable amendment to sub-seetton.
(§9) of section 8C of the ‘Madras Hindu Rehgrous and Chantable Endowments Act,
1951 (Madras Act XIX of 1951).

. 4.. As the Legtslatlve Assembly of the State of Kerala was not in sessnon and
- the above proposals had to be glven effect to immediately, the Madras Hindu
.Religious and Charitable Endowments (Amendment) Ordinance, 2017 was
promulgated by the Governor of Kerala on the-14th day of December, 2017 and
the same was published as Ordinance No. 31 of 2017 in the Kerala Gazette
- Extraordinary No. 2749 dated 15th Decernber 2017 '

5. A Bill to replaee the sard Ordmance by an Act of the State Legtslature -
~could not be introduced in, and ‘passed . by, the Legislative Assembly during its -
© session ‘which commenced on the 22nd January, 2018 and ended on the 7th day of
Febmaxy, 2018



6. Inorder to keep alwe the prov1snons of the sald Ordmance the Madras
' Hindu Religious and Charijtable Endowment& (Amendment) Ordmanee 2018 was -
promulgated by the Governor of Kerala on the 12th day of February, 2018 and the
- same was pubhshed as Ordinance - No 12 of 2018 in the Kerala Gazette
' Extraordmary No. 347 dated 12th February, 2018. - :

. “1. The Bilt seeks to replace the Ordmance No. 12 of 2018 by an Act of the‘
' State Legislature
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_ RRED TO SUBJECT COMMITTEES AND
REPORTS OF THE SUBJECT COMMITTEES PRESENTED '

A : B Subject '| Date of Date of Date of ' By whom the Repo? '
SL | :Name of Bill Date of Committee | reference meeting of | presentation was presented |
No. | ‘ | Itroduction | towhich | 1o - the Subject ‘[ of Report ‘

' ' ' referred Subject |- Committee R
: ‘ | Committee | - '
2 3 4 .5 6 7 -8
The Kerala' % Joint [ 2412018 | 5-2-2018, | 2332018 Minister for
[|investment 24-1-2018 - meeting ' 19-3-2018, . - [ Industries, Sports and |
Promotion and - [ wve 21-3-2018 - '~ Youth Affairs
Facilitation VI o :
.(Bill, 2018 :
(Bill No. 88) _ } S S .
2 |The Kerala : - * Joint | 24-1-2018  8-3-2018 23-3-2018 Minister for
~ |Investment '24-1-2018 meeting | S ' | Industries, Sports and
Promotion and R 1 OLIv, | . Youth Affairs
- | Facilitation VI&XIV | :
(No.2) Bill, 2018 -
(Bill No. 89)



'| The Kerala Co-

27-2-2018

xi

|-27-2-2018.

5-3-2018 21-3-2018 * Minister for Co- |
| operative o o : : operation, Tourism: - |
|'Societiés ‘and Devaswoms
' :(Amendmen't) . '
Bill, 2018 .
(Bill No. 108) _ N . .
The Kerala Road - 27-2-2018 v -27-2-2018 | 8-3-2018 19-3-2018 Minister for Tra_nqurt
Safety Authority ' .
. |{Amendment)
| Bill, 2018
(Bill No. 109) - -_ _
Thie Kerala 20-3-2018 | Joint 20.03.2018| 22.03.2018 | = 23-3-2018 . ~ Minister
| Finance Bill, ‘ - | meeting - : : - For |
. |2018 v,  Finlance and Coir
| (Bill No. 125) o, | :
- ' XV o . : . - _ .
fTheKerala - | 20-3-2018 | Vvm |20-32018| 22-3.2018 | 2332018 _ Minister -
| Finance (No.2) : : ’ S c - _._FOr S
Bill, 2018 - .- Finance and Coir
(Bill No. 126) -

* Referred to Suﬁjéct Commixte_e during the ninth session.

L0t



| The Payinent of

21-3-2018

1. Minister fdr Welfare

20:3-2018 - | XIV [ 20-3-2018 - . 22-3-2018 .
| Salaries and - R : of Scheduled Castes,
. ] Allowances _ Scheduled Tribes,

" | (Amendment) Backward Classes,
Bill, 2018 : Law, Culture and
{Bill No. 127) e ‘ C o __| Parliamentary Affairs

|TheKerala - | 20-3-2018 XIV . [20-3-2018 [ 21-3-2018 | 22-32018 | Minister for Welfare
Payment of S o o ' of Scheduled Castes,

| Pension to 1 S_cheduled’l‘ribes, :
Members of Backward Classes,
Legisiature - * Law, Culture and -

- | {(Amendment) Parliamentary Affairs
Bill, 2018 - o

-|(Bill No. 128). | - ‘ _ b : . _

|The Kerala - - & 13-3-2018. | - XII | 13-3-2018 | 22-3-2018 26-3-2018 | Minister for Health
Professional : - s . h ; " and Social Justice

.| Colleges _ ,

(Regularisation ~ |
- | of Admission in |~
| Medical Colleges)
Bill, 2018

@il No.107) -]

801
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The Madras |
Hindu Religious

-|Endowments

1Bill, 2018
(Bill No. 116)

‘| and Charitable - {

" |(Amendment) =

£

13-3-2018

T

| 13-3-2018

©20-3-2018

22-3-‘2(}18

- Minister for.
Co-operation,
“Tourism and

Devaswoms

L]

The Bxll was introduced by Mu'uster for Welfare of Scheduled Castes, Scheduled Thbes Backward Classes, Law, Culture and Parhamentary
Affaxrs for the Minister for Co-operauon, Tounsm and Dwaswoms



STATEMENT SHOWING THE DETAILS OF BILLS PUBLISHED AND

APPENDIX- IX

[Excludlng the Bills 1ntroduccd during the Tenth Sesswn]

Date of |

(Bili No. 112)

2222018

SL - Name of Bill Date of
No. : Publication Circulation
1 2 3 4_
1 The APJ. Abdul Kalam Technologlcal Umversnty(Amendment) Bl]l _13~2-_2018 ' 21-2-2018
.| | 2018: (Bill No. 101) _ o ' '
2| The Sree Sankaracharya University of Sanskit (Amendment) Bl 2018. | 1322018 21-22018
' (Bili No. 102) ‘ - ' _ o
3 ‘The_Kerala Metropolitan Tmnsport-‘Authority Bill, 2018, (Bill No. 103) : 1422018 27-22018
4__| The Criminal Law (Kerala Amendment) Bill, 2018. (Bill No, 106) 2022018 | 2520018 -
5 The Kerala Imgatlon and Water conservanon (Amendment) Bnll 2018 _2_1-2-2018 26-2-2018
| inNe. 110y : - « A
6"_ "' - The Kerala Panchayat Raj (Amem;lment) Bl]] 2018 22-2-‘2018. .26-2-2018
© | BillNe. 111) L _
7 | The Kerala Mumc1pa11ty (Amendment) Bill - 2018 | 26:2-2018

DATE OF CIRCULATION TO MEMBERS R

OTI
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2

The Kerala Conservation of Paddy Land and Wetland (Amendment) B111

2018 (Blll No. 122)

1 | 3 4
8 ‘The Kerala High Court (Amendment) Bl]l 2018. (Bll] No 113) 22222018 -' 26-2-2018:
9 | The Sree Sankaracharya University of Sanskr:t (Amendment) Bill, 2018. 22—2-2'_013 _ 2552-20} 8 N
(Bill No. 114). | L o
10" | The Kerala University (Amendment) Bill, 2018, (Bill No. 115) N 23-2:2018 | 2622018
i | The A PJ Abdul Kalam Technologlcal Umvers1ty (Amendment) Bill, 232-2018 | 27-2-2018 .
| 2018 ®Bill No. un | -
12 [ The Cahcut Umvers1ty (Altemate Arrangement Temporanly of the : 24-2-2018 l27-2-2018
| Senate and Syndicate) Bill, 2018, (Bill No. 118) | R o
13 | The Kerala State ngher Educatlon Council (Amend!nent) Blll 2018 24-2-2018 27-2.-2018'
"'(BlilNo g | | o
14 'rheAbkan (Amendmem) Bill, 2018, (BllINo 120) 2422018 2722018
15 .The vaaneore-chhm Hmdu Rehglous Instltunons (Amcndment) Bll] - 3-3-2018 - 6-3-2018 h
|20, (Bill No. 121) . o -
16 1532018 | - 2532018

EPR TR AN
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STATEMENT SHOWING THE DEMANDS ON WHTCH DISCUSSIONS WERE HELD
AND THE NUMBER OF MEMBERS WHO PARTICIPATED IN THE DISCUSSION

- Time

Demand | Service to which Demand Related Ministerin | No. of Cut Motions | - No. of
No. - S ' ‘ Cha‘rge/l\{[inister Received | Moved and __Members_r Taken |
Replied o Disposed who (HM.).
_ : pose .
. off Par.umpated
‘ Cn inthe -
‘ Discussion
1 2 3 4 5 (c 7
. I | Heads of States, Mlmsters and S _ - 34 -
. '|Headquarters Staff * " Chief Minister- o - r - 0,02
o 'Adlmmstrauon of Justice S 25 _7
| XXXV Industnes ' ' Minister for Industries, | 32 - 13 18 03.48
' : * Sports and Youth . '
o Affairs.
V | Goods and Services Tax, Agricuitural . Minister for Fmance ‘26 .1 10
" | Income Tax and Sales Tax . and Coir : - a IR
|~ VI. [Land Revenue . {Minister for Revenue | 28 13 21 104,20 -
' XI - | District Admmlstranon and | and Housing C 22 -8 o
XXI | Miscellaneous | ' 23 9 -
XXVI- | Housing ‘ 25 10
| Relief on Account of Natura] Calammes '



i

1 2 3. 4 6 . 7
Xit | Police - EEI (! 10 o |
Xin - Jalls - Chief Minister . 30 -} . 10 20 - 04.22 .|

" XIV- | Stationery and Printing and Other o ' 23 12 '
o Administrative Services - B
IX. |Taxes on Vehicles P . : : 25 9 ' . o
XLI Trans‘po - . Minister for ’,_I\'.ansport 29 8 ‘ 18 .04 22
XXI Urban Development 'Minis_ter for Local Self | - 30 16 - .
| XXXV | Panchayat - . Governments, Welfare | 26 S 19 37 ] 0348
| XXXVI | Rural Development of Minorities, Wakf and 25 15 ‘
R Hajj Pilgrimage o _
XVIH Medlca.l and Pubhc Health Minister for Health and 32 14 A
CXIX Fannly Welfare - _ : ~  Soctal Justice. . 24 15 25 . 03.36
XLVI | Social Sécurity and Welfare - L 24 16 ' o
. XV |Public Works ' | Minister for Public 35 7
_ A : Works and Reglstrauon : e ' ook
XL |Ports. - | Minister for Ports, .25 4 25 - | 0414
: : Museums and ' ; T
| . Archaeology
- XXX. |Food ' 1 Minister for Food and [. 26 5
E R Civil. Supplles _ o : B :
XXXI { Animal Husbandry Minister for Forest, = 28 - 9 21 04.11
XXXII |Dairy Animal Husbandry and 24 9 '
Forest Zoos o ;

XXXV,

- 25



YIT .

Harbour Engineering

and Cashew Industry

25

. | 2 3 4 7
- XXVII ‘CO—bperatibn . Minister for Co- _ 27 “.1(_)‘._ _ _ S

XLIT | Tourism. .| operation, Tourism and | 31 13 19 03.52 - |
S " {Devaswoms- . S : ‘
XXXIX | Power Minister for Electricity |~ 28 1
. VII . |Excise ' Minister for Labour and | 25 17

XXIV' | Labour, Labour Welfare and We]fare of |Excise 28 . 16 . o

- Non-Residents o 31. 04.08

XXV | Welfare of Scheduled: Castes/Schedu]ecI Minister for Welfare of ' 29 - 18 '

' Tribes/Other Backward Classes and Scheduled Castes, '
' MmonUes Scheduled Tribes,
Backward Classes,
Law, Culture and .
: : . Parliamentary Affairs
- XX | Water Supply and Samtatron . Minister for Water ' 26 |14 N
XXXVII | Irrigation Resources ' 24 14 22 | o415
XXIX | Agriculture - Minister for Agriculture| 31 . 20 I
N _‘ XvI Educanon Sports Arts and Culture | Minister for Public " 40 24 :

. - " . | Works and Reglstratron ' - 24 0457
XXm Flshenes _ | Minister for Fisheries, ' 18
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- APPENDIX-XI

_ STATEMENT SHOWING THE DEMANDS PASSED

' ' | Miscellaneous Econbmic
7| xxvun | Semices
-8 | oXuml Gompeﬂsaﬂoh-andzAssignménts
9 XLV Miscellaneous Loans and

Advances -

WITHOUT DISCUSSIONS
A
1 P State Legislature.:
| 2 , v | . Elé&ions '7
3 ‘. VII | Stamps and"Registraﬁgn -

4 | X _ | Treasury and Acc_oéﬂts_
| ‘7"5 : XVI Pénsior'x:and-l\./li's_ce:llanér)us. 001

| x| _mfo_gn;ﬁon a:_iq pi;bli&ﬁw




DETAILS OF MOT[ON € FOR LEAVE TO INTRODUCE
: BILLS MOVED ON 9- 3-2018
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APPENDIX-XII

PRIVATE MEMBERS

I\SI:; 7 Name of the Bill - Memb_e_r in chaige' " Result
11 'I‘he Kerala Motor Vehicle - ‘Shri S. R_ajendran. Discus_sion'
| Accident Victims' Emergency , : - ' Inconclusive
" {Relief Fund Constitution Bill, 2016 R e
2 The Malayalam language (Offlr:lal Shri K. C. Joseph | Lapsed due mﬂ
' |Language) Blll 2017 absence of the
: : R _ . * member
3 {The Cor'nétitution of Kerala State | Shri Anwar Sadath -  Withdrawn by the
. | Bar Workers' Welfare Fund Board ' o leave of the
-| Bill, 2016 ) . House
4 | The Kerala IT Sector Workers Shri P. T. Thomas - Dlscussiun “
Welfare Fund Board (Consnmuon) ' inconclusive |
Bill, 2018 ‘ ’

N;B. Shr‘i N. Samsudeen who W
. bill had requested exemp

as prioritised for the motion for leave | to mtroduce the
t him from moving the motion for the day.

DETAILS OF MOTIONS FOR LEAVE TO INTRODUCE PRIVATE MEMBERS'

_ BILLS MOVED ON 23- 3—2018 "
’?1 Name of the Bill , '_ Member in charge Result
| No. ' 1 ' '
1 2 | 3 4
-1 ) The Kerala Regulation of ShiiT. V. .Raj.esh Discussion
Political Organisational S inconclusive
. |Activities Associated with Places
- |of Worship Bill, 2018 ‘
2 |The Kerala Educatic_m . ‘Prof. Abid Hussain! . Discussion -
{(amendment) Bill, 2018 .. Thangal - dinconclusive
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3 ;

4

2
The Kerala Authority for - Shri P. T. Thomas |  Discussion .
Ensuring Availability of Pure - | = - .“inconclusive -
Water Constitution Bill, 2017 | '
4 |The Kerala Mun_icipa_lity' : Shri R. Rajesh - Discussion.
.| (Amendment) Bill, 2016. : | inconclusive
| The Kerala Prevention of Smt. U. Prathibha |  Discussion _-
Censumption of Liquor in * Har inconclusive

Dp_mestic Premises and Public

- iplaces Bill, 2018 *
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_ APPENDIX—XIII _ :
DETAILS REGARDING CONTINUATION OF DISCUSSION OF PRIVATE
. MEMBERS' BILLS MOVED ON9-3-2018
|- 8L . N gy 'Member in
No. Name of the Bill | charge- . Result
1 |The Kerala Mangrove Forest ~ Shri James Lapsed due to absence .
{Conservation and Development) Mathew . of the member
Bill, 2016 : A : -
2 |The Kerala Stite Farmers " ShriK. < Discussion
- | Welfare Board Consutuuon Blll - Krishnan kutty inconclusive
2017 . _ .
3 | The Kerala Indigent Vﬁdows ' 'Sint._U.' _ . Discussion
| Welfare and Protection " Prathibha Hari inconclusive
Ass'urance Bill, 2016 ' : e

DETAILS REGARDING CON’I‘INUATION OF DISCUSSION OF PRIVATE

: MEMBERS' BILLS MOVED ON 23-3-2018

SLL -

. Member in ' :
No. Name of the Bill. | charge. Result
1 |The Kerala Restriction of Shri M. ‘Swaraj Discussion
Construction Activities near Bird| o Anconclusive
and Animal Sanctuaries Bill, 2016 _ I
2 | The Kerala State Authority for Shri V.T. | Lapsed due to absence
| the protection of Rights of - Belram of the member
| Transport Vehicle Passengers T : ‘
. |Bill, 2017 : _ )
3 iThe -Ke_rala State Local News - Shri K. Rajan Discussion . -
Paper-Visual Media Workers ' inconclusive
Welfare Fund Bill, 2017 C
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